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RESERVED

IN THE CEOTRAL ADMINISTRATIVE TRIBUNAL ALLAH/\B.^. 

(LUCKNOW CIRCUIT BENCH)

REGISTRATION T.A. N0o407 of 1987 (T)o 

{WcP» No.3365 of 1979)

Sri Bhagwati Prasad Verraa

Versus

Union of India & others

Petitioner

Respondents.

Hon'bie DoS® Misra- 
Hon’ ble G,S» Sharma~»JM

(Delivered by Hon® G* SeSharma<»JM)

V

This Writ Petition under Article 226 of the 

Constitution of India .hasl.feeen received on transfer 

under section 29 of the Administrative Tribunals Act 

No.XIII of 1985 from the Lucknow Bench of High Court 

of Judicature at Allahabads

2o The case of the petitioner is that he was 

initially appointed as a Sorter in Railway Mail Service 

( RoM®S* for short) on 30«5ol973 and he was promoted 

as an Inspector R^MeS® on the basis of competiti’̂ e 

Departmental Examination. The next promotional post is 

stated to bs the post of Assistant Superintendent of 

R.M.S® and promotions to this post are made on the basis 

of Seniority“ Cum-fitness under Rule 272°C of Post 8. 

Telegraphs Manual-Volume-IVo The grievance of the petition™ 

er is that contrary to the rule, the Departmental Promotion 

Committee which met in October,1979 for considering the 

candidates for appointment as Assistant Superintendent 

Railway Mail Service selected a Schedule Caste Candidate
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namely Sri J.K.RahuX(respondent no.5) wrongly treating 

it  to be a reserved post according to 40 Point roaster 

ignoring the claim of the petitioner on seniority basis 

and respondent no .5 was accordingly ordered to be promoted 

as A .S .R .M . vide order dated 30.10.1979 by Director 

Postal services!respondent no.4) and the petitioner who 

was already working as A .S .B .K . was ordered to be reverted 

vide order dated 12 .11 .1979 passed by the Superintendent, 

R .M .S .,Sa h ara n p u r  and the representations made by the 

petitioner were not heeded nor was bd informed about the 

reasons of his reversion. He accordingly filed this 

Writ Petition on 27.11.1979 for quashing the impugned 

orders dated 30.10.1979 and 22.11.1979 and for commanding 

the respondents not to interfere with his working as 

A .S .a .M . with the allegations that tte appointment of 

respondent no.4 on the basis of reservation is i l le g a l  

and unconstitutional as 40 Point roster could not be 

applied in the case of promotion./

3 , The petition has been contested on behalf of the

respondents.ln  the counter a ffid a v it  filed on behalf of 

the government-respondents no.l to 4 by the Assistant 

Post Master G e n e r a l , 'J.P.Lucknowv i t  was stated that the 

promotion to the post of A .S .H .M . is governed by the rules 

made under Article 309 of the Constitution of India by the

President and Rule 272-C of P & T (lanual Volunie®!^ is  n o t

a statutory rule and in any case^ stands replaced by the 

rules framed under ArticIe-3(^  O f tllfi ()(■

Petitioner ivas teaporaru.

® not i-t. . .
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appointment and he was reverted to a substantive post

as respondent no®5 was appointed as AoSoRoM® by the

competent Authority,respondent no.4. The rule of reservation

in the matters of promotion is valid and constitutional

and the respondent no®5 who is a schedule caste candidate

was appointed as AbS,R®Mo in accordance with law on judging

his suitability by the DoPoCo After the orders of promotion,

the petitioner proceeded on leave and the respondent nOo5 

i
had already tou&l^over the charge of his post on 26ell®79eThe 

petitioner was also subsequently again promoted on Ad-hoc

basis vide order dated 4ol.30 on his turn and he has no

case to challenge the promotion of respondent nOaSs

4» In his separate counter affidavit* respondent noeS
i I 

has stated that the orders of his promotion as AoSoRoM* by
A  ^

the competent authority, the petitioner was reverted vide 

order dated 30el0e79 issued by Superintendent of ReMoS*, 

Saharanpur Division and the petitioner having been appointed 

only on Ad»hoc basis by antauthority who was not competent 

to make a regular appointment as A.S.R»M®j the petitioner 

cannot challenge the validity of the impugned orders* The 

policy of reservation in the matters of promotion is 

govsrned by the various orders issued by the Government of 

India and respondent no«5 was promoted in accordance with 

that policye

5e On the date of hearing of this Writ Petition before

us, none appeared on behalf of the petitioner and arguments 

were advanced only on behalf of the respondents» We have 

very carefully examined the case ot the petitioner as pleadc 

by him and are of the view that there is no force in the
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points raised by him®'

6* So far as the question of validity of the system 

of reservation in the matters of promotion and the 

applicability of 40 point roaster is concerned, we are 

of the view that the matter is still subjudicej/ before 

the Hon'ble Supreme-Court of Indiay but the validity 

of the circular letter dated 20®4®1970 issued by the 

Railway Board in the light of Circular letter issued 

by the Bersonnel Department of Government of India, 

considered by a Division Bench of Allahabad High Court 

in the case of JeC® Mallik"VS“ Union of India (1978(l) 

SeLeRe~844) upholdinQ the circular^ it was interpreted 

by the Hon’ ble Judges constituting the Division Bench that 

the circular letter provides for the reservation in favour 

of Schedule Caste in respect of appointments to the 

posts and not to the vacancy® In other respects, -the 

principle of reservation in the matters of promotion was 

sustained. The same law should apply to the matter before 

us. The parties have not furnished the required material 

before us whether the post given to the respondent no,5 on 

promotion could be reserved for him on the basis of the 

aforesaid interpretation or not, V̂'e are* therefore, unable 

to examine its validity and leave it to be re-considered
I
I

by the respondent nos® 1 to 4 in the light of the decision 

in.-the case of J,Co Mallik(Supra)«
I
I

7e So far as the question of reversion of the petitioner 

is concerneds it appears that he was not promoted by a 

Competent Authority after considering his case on seniority 

cum-merit basis and was given such appointment onl^' oil

J
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Ad-hoc basis by an authority lower than the competent 

authority and as the respondent nos5 was appdiinted by 

the competent authority to occupj the post held by the 

petitioner, the orders of reversion cannot be said to be 

illegal or void^ It further appears that shortly after 

the orders of his reversion, the petitioner was again 

promoted vide order dated 4s1^1980 and as such, be can 

have hardly any grievance so far as his promotion is 

concernedo

V

8e Regarding his seniority vis-a-vis respondent no®5 

we like to clarify that after the re-exaraination of the
A

case of respondent no«5, as above, the question of 

seniority may also be re-examined by the competent 

authority after giving due opportunity of hearing io  ̂

the petitioner and respondent no®5« There seems to be 

no other point for interference in this petition®

9e The Writ Petition is disposed of accordingly without 

any order as to costs®

MEMBER(J)

Januarv.1989/
Shahido

iVEMBER(A)
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In the Eon’ ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow,

Civil Misc. Writ Petition No. of 1979

Sri Bhagwati PraSad Verma

Versus. 

Union of India and others.

. . .Petitioner.

.0pp. par tie s.

V--

Sl.no. ...Paper ......................... ........... ..... .... ....

1 . Stay Application 1-2

2. Writ Petition 3- ia

3* Annexure No .I. 
(Notification dt.27.11.72)

4 , Annexure No.II 
.(Notification dt. 25,2.76)

is- ao

5. Annexare No.Ill 
(Chart of 40 pdiint roster)

6, Annexure No.IV, 
(Notification dt, 22.1.77)

7. 'Annexure No.V 
(Order dt.30.10.79) ^

Annemre No.VI 
(List of IBi'ls due for promotion)

9 . Annexure no.VII 
(Order dt,12.11.79)

10. Affidavit ■ •

11. Vakalafeiama

Lucknow Dated 

November ,1979 

-2̂ '

Counsel for the petitioner.
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the charge of the post of A.S.R.M . as such it is 

necessary in the interest of justice that the operation 

of order dated 12.11.79 may remain stayed ahd the 

opposite parties may be restrained from making further 

appoinfeaents on the basis of the notifications dated 

27.11.72 25.2.76.

$ V”

£ S J . I  J  S

terefore , it is Most Respectfully, pratayed 

that this Hon'ble Court may be pleased to stay the 

operation of the order dated 12.11.79 and the opposite

parties may be restrained from making further appoint-
\

ments on the basis of the notifications dated 27.11.72 

and 26.2.7S during the pendency of the abovenoted 

writ petition.

Lucknow Dated 

November '^”̂ ,1979 Counsel for the petitioner.
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2* That the next proaotion is to the post of

Inspector, R.M .S. (hereinafter referred to as I.R .M .) 

and for that purpose a coapetetive examination of the 

departmental candidates is held and those who are 

successful are given promotion on the post of 

in the scale of Ks.425-700.

3* That the petitioner appeared in the afore­

said exainination for the post of I.R .M . in November,

1972. In the said examination the petitioner was 

declared successful.

1C;'

4 . That after the petitioner was declared 

successful in the examination, he was proinoted as

I.R*M, on 30.5.1973,

5 , That the next proiaotion is to the post of 

Assistant Superintendent, Railway Mail Service (herein­

after referred to as A .S.R .li,). The criteria for the 

said proE»tion is given in the statutory rules no.272-C 

of Assistant Sijperintendent of Post Offices/Kailway 

Mail Service as given in Post & Telegraph Mannual 

Volume IV#

6 .

7

That the said Rule 272-C reads as unders-

"Assistant Superintendents of Post Offices/ 

Railway Mail Service.

272-C. The Posts of Assistant Superintendents 

of Post Offices and Assistant Superintendents
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of Hailway Mall Service tnclndimg Sorting 

Assistant Superintendents :ln Girde Offices 

froBi separate cadres and are filled from 

aiHong Injectors of the respective branches 

on the basis of seniority-cum-fitness.”

7* That the criteria for proHotion to the post

of A.S.R.M , is seniority cum fitness.

8« That thus seniotity am place an important

and preferential part for the proiaDtion on the post 

of A ,S.E.M .

9 , 2hat the petitioner’ s record of service 

is unblemished in as imich as he has never been 

coMlnicated an adverse entry so mch so he was 

proioted as I.R .M . on merit basis and was also 

proBDted as A.S.E.M , in an officiating capacitor 

on the basis of sneiority cum fitness.

10. That under Sule 272G for regula? proiaotion 

to the post of A.S.R.M, seni(ff®£ty cum fitness is the 

criteria and as such every senior person with good 

record of service aspires to be promoted as A.S.R.M ,

11. ^ a t  Railway Mail Service in Uttar Pradesh

is devided in 7 divisions. % e  total number of 

A.S.R.M , post in U .P , is 30.

12. That persons of 1969 batch have been

/ V
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proiaoted as A.S.R.M. and the patitioner being of 1^2 

batch was expecting his regular proiaDtion on the 

post of A.S.R.M .

13. That during these recent years the govern­

ment has talcen up the cause of Schedule Cast and
*

^.Schedule Tribe persons and to /give them impetus, 

they, hays ,issued lotification regaii’ding their reserva- . 

tion on the posts. The department of Personnel has 

issued an Office ^^emorandum dated 27..11.1972 and 

Office -eao dated 25.2.1976 regarding promotions
TO • ,

on the basis of seniority subject to fitness. True 

copies of Notification dated 27.11.72 and 25.2.76 

. are being filed herewith as Anneaires Nos. I and II 

to this,writ petition.

14. That by virtue of the aforesaid reservation . ' 

an undue preference has been given to Schedule caste/ 

Schedule Tribe persons on proaiotional posts.

15. That as already said earlier the Statutory 

Rules for praoiotion Is Rule 272-C of the Post & 

Telegraph Mannual Vol.IV. The said rule has not been 

amended and so long as the Rule has not been amended 

the criteria cannot be rela;xed in favour of the 

Schedule caste and schedule tribe candidates.. As such 

the notifications giving .the reservations in piomotion 

to the schedule caste and schedule tribe candidates 

are ultravires and no promotions of schedule caste 

and schedule tribe candidates can be Made on the 

basis of these notifications.
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16. That a seperata 40 paint roster has been

prepared to determine a nuiabar of reserved vacancies 

in a year in-which points 1 ,8 ,14 ,28  and 36 are 

reserved for schedule caste and points 4 ,1 7 ,and 31 

are reserved for the schedule trilae candidates.
• V V

17* That in accordance with atove 40 point

roster, the persons have been given promotions since

1973. said roster as prepared since 1973 is 

being filed herewith as Annesoare I.Q...III to this writ 

petition.

18* That the said roster is discriminatory and

ifLw
without any reasonable °

, w : r

o  i  V¥

yn,

19* % a t  the department of Personnel and 

Administrative Reforms have issued another Office

i'A
.emorandum dated 22.1.77 in which it has been catagori- 

cally mentioned that reservation can be carried 

j forward for 3 recruiteent years whereafter it gets 

au tome tic ally lapsed. A true copy of the s ^ d  notifi­

cation is filed herex-fith as Anne air e No.I? to this 

writ petition.

20. ' That point no.17 of Mmemve no .Ill which 

was reserved for schedule tribe candidate in the year 

1976 could not be filled in up to end of 1978 as such 

the said point 17 lapsed au tome tic ally but the sâ ae 

has been filled in October, 1979 by Sri S.S.Dhusia. No 

separate order has‘ been issued to that effect but in 

the \iao IO.STA/197-XA/ASR1V79/8 dated 8/9 .11.79

• r r
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Sri S.S.Dhusia has been placed at serial no.11 and 

given the place at point no .31 on which one Sri R .S . 

Tewari was placed. It may further be mentioned that 

aforesaid Sri Dhusia was promoted against point no .28 

in the year 1978, low he has been placed against the 

lapsed point no.17 in October 1979 which was completely 

against the notification dated 22 .1 .77 .

21. % a t  the recent D.P.G . met sometimes in 

October, 1979 in which Sri J.K.Rahul, opposite party 

no.5 has been sellected being a schedule caste candi­

date, A true copy of the said order dated 30,10,79 is

filed herewith as Anneaire No.V to this writ petition. 

'■Qie Said Sri Hahul has been placed against point no.

2S, which Was occupied by Sri S.S.Dhusia.

22. That Sri Rahul has been given promotion only 

because he happens to be schedule caste candidate 

against the statutory rule no.272-G of the Post and 

Telegraph Mannual Vol.lT?,

23. That if the p®<Motion had been made on the 

basis of seniority cum fitness then it was the 

petitioner who would have been given due proraotion.

As Sri R.G.Gupta and Sri E.K.Tripathi of 1969 batch 

have already been promoted as A.S.E,.M. Sri Shiva 

SHjcfeSXHfKumar of 1969 and Sri Shiva Ghand Gupta of 

1970 batch have also been promoted as A.S.R.M. on

r r
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atooc ‘basis. Th© m x t  person is the petitioner trut 

due to the reservation made on promotional posts, Sri
*

Rahul who is of 1975 batch and is about 18 places 

Taelow the petitioner, has been given promotion hy 

superceding the petitioner* She annexed chart which 

is being filed harawith as Annemre_IaiLYI to this 

writ petition would show the position of who are

^''^•iigib|e for promotion aS A.S.R'.M,

I   ̂  ̂ '
' , Iff - . •

24* \ That the Constitution does not provide 

for reservation of posts which a^e to be filled to 

on the basis of seniority cum fitness as such the 

promotio^of Sri R a ^ l , opposite party no.5 is also 

completely illegal.

25, 'rhat on the basis of sellection o^ Sri Rahul

/ . 
a re¥ersion order dated 12*11.79 has been issued tis

reverting the-petitioner from the post of i.S .H .M ,

- A true copy of the said order dated 12*11.79 is being

filed herewith as to this writ petition.

26. That as already said earlier the promotion

of the schedule caste candidates is completely illegal 

and void and on the basis of the said promotion the 

petitioner cannot Ijegally be reverted who is next 

person legally to hold the post of A.S.R.M .
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27« That without saending the statutory Rule

tha no t ia  Cations dealing with the reservations of 

schedule paste/schedule tribe c^didates are ultra- 

vires. . ■

\

28, That under the aforesaid circumstances 

the operation of order dated 12.11.79 and of the 

order dated 30.10.79 as far aS .it relates to the 

petitioner and Sri Rahul, opposite party no.6 may 

remain suspended otherwise the petitioner xrould suffer 

grave and irrepairable loss and injury.

■‘’hat it is farther necessary that future 

promotions on the basis of notifications for promotions 

of Schedule caste/Schedule tribe candidates may also 

remain stayed during the pendency of the aforesaid 

writ petition.

30. That Supreme Court has also stayed the future 

promotions Made on the basis of 40 point roster in 

Civil Misc. Petition Io.l401/1404(W) of 1979 filed by 

iUchil Bharitya Soshit Karmchari Sangh and others.

31. That the petitioner has not yet handed over

the charge of the post of A.S.B.M . as such it is 

necessary in the interest of justice that the opera­

tion of the order dated 12.11.79 may remain suspended

r K
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32. That tha petitioner files this writ petition

on the follo^g  amongst other grounds:-

i i o u j j s .

(1) Because tha petitioner has teen grossly

disoriminated in the matter of his employment against 

the Gonstitational guarantee enshrined under Articles 

14 and 16 of the Constitution of India in as much as 

he has been superceded for no fault of his by 

reservation given to Sehedule caSte candidates.

(2) Because the notifications dated 27.11.72 and 25. 

2«76 are ultra vires of Article 16 of the Constitution 

and the Statutory Rule 272-.G of the Post & Telegraph 

Mannual Vol.IV, in as much as those notifications

have been .allovred to supercaed the Statutory Kules*

(3) Because reservation on promotional posts

' is also ineontravention of Article 335 of the Consti­

tution of India.

that

(i)

tOiarefore, it is Most Rsspeotfully, prayed

a writ, order or direction in the nature of 

certiorari „ay issue to qu«h  the order dated 

13.11.79 and the order dated 30.10.79 aS 

it  relates to Sri J r R ^
oppastie



10.

party no.S.CAnnexures TLl 1  ? respectively).

y

>x

issue
(ii )  a writ, order or direction/in the nature of 

majadamus to coniinand the opposite parties not 

to- interier© in the petitioner’s holding 

the post of A.S.B,M*

other

(i i i )  any/writ, order or direction may issue which 

this jion‘ tale CSourt may deem fit and proper in 

the cireufflstances of the case.

(iv) the cost of this writ petition may be awarded 

to the petitioner.

Lucknow Dated 

Ho vein be r ^  ,1979 Counsel for the petitioner,

n-
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In the Hon’ ble High Court of Judicature at Allahabad

Lucknow Bench, Luclmow.

Writ Petition No. of 1979

- 1 '

Sri Bhagwati PraSad ?eraa

Versus,

Umloii of India and others.

. . .Petitioner.

.0pp. par ties.

Departaent of Personnel 0 ,M .Ho.27/2/71-Estt(SCT),

dated 27th November,1972 to all Ministries etc.

Subject:- Reservation Scheduled castes and Scheduled .

Tribes in posts filled hy promotion-Promotions 

on the basis of seniority subjed't to fitness.

/

The tmdersigned is directed to refer to para 

2C of the Ministry of Home Affairs O.M,No.l/12p67-Esti 

( G) dated the 11th July 1968 accordiEg to which there 

is no reservation for Scheduled Castes and Scheduled 

Tribes in appolntzients made by promotion on the basis of 

seniority cum fitness, although cases involving supar- 

cassion of Scheduled Castes and Scheduled Tribes officers 

in Class I and Class II appointment are required to be ^  

submitted for prior approval to the Minister or Deputy 

Minister concerned and cases of supersession in Class III 

and Class I¥ appointiaents have to be reported within 

a month to the Minister of Deputy Minister concerned for

information.



2.

£♦ Ths policy in regard to reservation for Schadul-

ed Castes and Scheduled Triljes officers in posts filled 

by promotion on the basis of seniority subject to fitness 

has now been revie^-^d ^ d  it has been decided, in super­

session of the orders contained in the aforesaid Para 2G <f 

of the 0,M, dated 11th July 1968, that there will be 

reservation of lb% for Scheduled Castes and 7-|- % for

Scheduled Tribes in promotions made on‘the basis of 
subject to '  ̂ .

seniorityxaK35/fitness, in appointaents to all Gkass I

Class I I ,  Class III  and Class IV posts in grades or

services in which the element of direct recraitment, if

any, does not exceed SO percent.

3. ‘̂ he procedure to be followed where promotions are

made on the basis of seniority subject to fitness has been 

laid down in paragraph IB of Ministry'of Home Affairs 

G.M,No.l/9/58-RPS, dated the 16th May,1^59, which 

provides that in such cases a decision has to be taJien 

on the suitability of each individual officer for such 

promotion although there is no need for a comparative 

evaluation of their respective merits and that a decision 

on the fitness or the unfitness of an officer for
#

promotion should be taK:en by the Departmental Promotion 

Committee instead of by an individual officer. While, 

therefore, referring proposals to the Departmental 

Promotion Coimaittee for promotion on the basis of 

seniority subject to fitness in respect of vacancies 

e35)ected to arise during a year, the follovang procedure

nay to followd to give affect to tta deoislon mentioned 

In paragraph 2 above.

&  .
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(i )  A separate jS 40 point roster to determine 

the numbar of reserved vacaiicies in a year 

should be followed on the lines of the roster 

prescribed in Annexare 1 to the Ministry of 

Home Affairs 0,M.’No.1/11/69-Bst.(SCI), dated 

,22nd Apriljl970, in which points 1 ,8 ,14 ,22 ,

28 and 36 are reserved for Scheduled Castes 

and points 4,17 and 31 are reserved for 

Scheduled Tribes.

(ii )  Ifherever according to the points in the roster 

there are any vacancies-re served for Scheduled 

Castes and Scheduled Tribes, separate lists 

should be dram up.of the eligible Scheduled 

Castes or the Scheduled Tribes officers, as 

the case may be, arranged in order of their 

inter-se seniority in the main list.

(il i )  ^he Scheduled Castes and Scheduled Tribes

officers should be adjudged by the Departeiental 

^^romotion Comiaittee separately in, regard to 

their fitness.

(iv) "Vflien the Select Lists of officers in the general-

category and those belonging to Scheduled 

Castes and Scheduled Tribes have been prepared 

by the D©parteiental Promotion- Comraittee, these 

should be merged into a combined Select List in 

which the names of ajl the selected officers, i

I
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4.

(v)

(vi)

general as vjsll as those belonging to Scheduled 

Castes and Scheduled Tribes, are arranged in 

the order of their inter-se seniority in the 

original seniority list of the category or grad© 

from which the promotion is being made. The
. V- ■ . ' '  ■ .•

combined select list should thereafter be 

followed for malc:lng promotions in vacancies 

as ahd when they arise during the year.

The select list thiis prepared would normally 

be operative for a period of one yea^? trut 

this period may be extended by six months 

to enable such of the officers included therein,

as could not be appointed to the higher posts ^
/

during the normal period of one year, to be 

appointed during the extended period,

I

If  the number of eligible candidates belonging 

to Scheduled Castes/Seheduled Tribes found fit 

f or promotion falls short of the mrabar of 

. vacanci,es reserved for either of them during the 

year, the extent of such shortfall should re-;

ported to this Department along’,-dth proposals,
\

• i f  any, for dreservation of vacancies in respect 

of "the data furnished in this regard, any de- 

reservation is agreed to by this Departeient 

the vacancy so dereserved may be filled up by 

another candidate included in the combined 

’ select list subject to the instructions con­

tained in the Ministry of Home Affairs O.M.No* 

27/25/68-Est.(SCT) dated the 25th March,1970, j

in respect of the Carry-for ward of such reserved 

,
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vacajicy for the subsequent three.recruitment 

years exchajage of vacancies between Sched. 

uled Castes aJid Scheduled Tribes in the last 

year to which the reserved vacancies are 

Carried forward,

4 . % e  above instruct ions take effect from the

date of issue of these orders except ^•^ere a Select 

List, if ahy, for promotion by saaibrity subject to 

fitness has already been prepared by a Oepartaental 

Promotion Gtomraittee and approved by the appropriate 

authority before the date of issue of these orders.

5. Th;t Hiitistry of Finance, etc. are requested

kindly to bring the above decisions to the notice of 

all Attached ahd Sutordinate Offices under them and 

semi-Government altd Autonomous Bodies with which 

they are administratively concerned*

6* In so far as officers serving under In d i^

Audit & Accounts Department are concerned, separate 

orders X’/ill issue in due course.

O o ^ 7 r

True copy,

I V
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In th® Hon‘ bl@ High Court of Judicature at Mlahabad 

Lucknow ^eitch, Luclmow,

¥pit Petition No. of 1979

Sri Bhagwati ^rasad ?eniia

Versus, 

TJaioa of India a^d others.

. • ,Petition©r.

•♦.Opp.parties.

iyme^ggra Ho.II..

Department of Personnel & A .R .O .M .Io ,36021/7/75-Sstt(SCT) 

dated 25th February,1976 to all Ministctss etc.,

Subjects Heservations for Scheduled Castes and Scheduled 

Tribes in posts filled by promotion-applicabili­

ty to grades or services in which the element 

of direct recruitment doerS not exceed 66-2/3^,

The question of enlarging the scop© of the 

existing scheme of reservations for Scheduled Castes 

and Scheduled'Trboss in posts filled by promotion by 

extending them to grades or services in wh&ch the 

element of direct recruitment is not more than 66-2/3^ 

(as against the existing, limit of 50^) has been under 

the^.consideration of Government, Under the existing 

orders reservations have been provided at ISper cent 

ana of the vacancies for Scheduled Castes and 

scheduled Tribes respectively (i) in promotions through 

lin,ited departaental comperatlFe exg

B

W ] )S
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promotions by selection in Groups B ,G  and D(formerly 

(Hasses I I ,  III  and IV) and from Group 'B ‘ (Qlass II) 

to the lowest rung of Group *A‘ (Class I)  and (iii )  

in promotion on the basis of seniority subject to 

fitness in all Groups i .e . Groups A, B, C and D (former­

ly Classes I ,  I I ,  H I  and IV) (in all these C a s e s ) ,  in 

grades or services in vjhich the element of diract, 

recruilment,’ if  any, does no.t exceed 50^ 

vide orders in para 2A an^ 2B(b) of .the Ministry of Home 

Affairs (Now Deparfeient of Personnel and Administrative 

Reforms) Office ’̂̂ emorandum No.l/12/67-Sstt(C), dated

11.7,1968 read with Office ^^emorandum No.27/25/68, Sstt( 

(SCT) dated 25«3.1970, Office ^Smprandum No.27/2/71-Estt 

(SfCT) dated 27,11.1972, and Office Memorandum No. : . 

10/41/73 Estt(SGT), dated 20.7.1974. It has now been 

decided in partial modification of these orders, that 

the reservations in posts filled by promotion under the 

existing scheme as indicated above should be- made 

applicable ev̂ an to grades or services, in which the,.. , 

element of direct recruitment, if any, (bes not exceed 

66-2/3^.

2. . Thu above instructions, take effect from the dat

date of issue of these orders except \.jhere a Select List 

for promotion under the relevant orders has already 

been prepared,by the Departmental Promotion Committee 

and approved by the appropriate'authority, before the 

date of issue of these orders.
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3. Ministry of Finance etc. are requested to bring

the al3ov0 deeisioii to the notice of all concerned,

4* In so far as parsons serving in the Indian

Audit and Accounts Department are concerned, Ijhiese 

orders issue- in consultation with the Comptroller and 

Auditor General of India.

True copy.

r

Higli Court, Allaliabads 

Lucknow - Bencbs.

Serial

D..0 ■■■■2:5vi ('■

I

ip
iP
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In the Hon'liLs High Court of Judicature at Allaha'bad.

Lucknow Bench, Luclmow.

Writ Petition lo. of 1979

A

Sri Bhagwati PraSa^ VeKaa

Versus. 

Union of India an“̂ others.

• . .Petitioner.

.Opp .parties,

Annejcare Ho,.II_I

j^jS

1. SrÛMaiaal ■ 'sc
2. Sri J.P.Garg

3. Sri O.P.Bha^rgva

4 . Sri R.H.Gupta ST

5 . Bri B.Misra

6 . Sri Yishwanath PraSad

7 . Sri A.R.Sundrani

8. Sri M L  Bhatnagar SC-

9 . Sri R.K.Shukla 

10* Sri li.G.Du'bey

11. .Ssl-lJLJLai&al

12. Sri JaSwant Singh

13. Sri S.N.Lal

14. Sri D.D.Sharma SC

15. Sri L.M.Singh

16. Sri R.K.Bullagan

17. Sri R.I.P.Tripathi' ST

S r U pdJii R;̂ m Pd.

1973

1974

n

II

II

tt

ti

II

It

n

It

1975

II

H

II

II

II
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to the Hon'ble High ODurt of Judlcator® at jaiariabad

Lucloiow Bench, Lucknow.

Writ Petition Ho. of 1979

Sri Bhagwati Prasad Vema

Versus.

Union of M i a  others.

*, .Petitioner.

.0pp.parties.

,Department of Personnel & Adjainistrative Refoms 0*M,No. 

36011/3/76 EST(SGT) dated 22nd January,1977 to 

all Ministries etc.

Sulsjects- Reservation for Scheduled Gastes and Schaduleif 

Tribes in sarvices- D®j3asfeavation ajad carryin 

forward of reservatioas-

^he imdersgined is direct to refer to this 

Departoent.’ s Ministry of Home Affairs) Office %morand 

No.8/1/69 Estt(SCT) dated the 28th January,1969 and to 

^say that instances have come to the notice of this 

Dsp^taisnt where prior approval of this Department 

for dereservation of reserved Bacaioies was not obtain 

before appointing general candidates against such vac

«ies on the asŝption that unfiiad reservations ar.
0*>ly required to be carried forward

^  ahd approval lar
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■X/

/

19. Sri B.B.L.Srivastava 1976

20. Sri B.S.Srivastava 1976

21. Sri S.P.Pandey 1977

22. Sri A.P'.Sri^^asta va 1977

23. Sri MP Gaur «

25. Sri M.G.Tiwari 1978

26. Sri J.K.L.Srivastava 1978

27. Sri R.S.Lodhi "

28. Sri R.B. Singh SC ••

29. Sri K. Singh "

30. Sri S.S.Dhusia *'

31. Sri E.S.Tiwari ST "

32. Sri S.P.Bhatnasar 1979

33. , Sri ^upta .

34, Sri R.K.Tripathi ,

 ̂ 35. Sri -J.K.Rahul ^

36. Shri Slieo Kumar (Adhoc Promotion) ^  •

37. Sri Sheo ^and Pd. Gupta (Adhoc Promotion)

38. . . . . . . . .

39. . . . . . . . .

40. ..............

^  k-tV'sJE.. ,

OATH COMMISSIONER,
High Court, Allahabad, 

Lucknow - Bench,

Serial
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deraservation is to be obtained in the third year of 

Carry forward. It is clarified that a vacancy reserved 

for Scheduled Castes or Scheduled Tribes for vtoh  a 

c^didate belonging to that community is not available 

even after tal5:ing all the prescribed steps, has first 

to be dreserved before fiM ing it by a general candidate. 

Prior approval of this department is necessary for de-
«

reservation of a reserved vacajticy included in the roster 

tor permanent appointments and temporary appointments 

likely to become permaJient or to continue indefirfeitely 

Reserved vacancies included in the roster for purely Jt 

temporary appointments which have no chance of either 

becoming perraa îent or continuing indefinitely can be' 

dereserved by the Ministries themselves after ensuring 

that the prescribed steps have been tai^en to secure 

Scheduled Gaste/Scheduled Tribe candidates and that,such 

candidates are still not available.

ii^ter a reserved vacancy is dreseryed in 

accordance with the procedure mentioned in para 1 above, 

the reservation is to ba carried forward to subsequent 

three recruitment years. The 'carry forward* of reserva­

tion means that in the subsequent year, an equal number 

of vacancies will be reserved in addition to the mormal 

reservations soamxmg; becoming due in that year accord­

ing to the roster. M y  recruiteient of Scheduled Castes^ 

Scheduled Tribes candidates in such year of carry 

forward is first to lie eounted against the reservation 

brought forward from the previous years and then against 

the noonai reservations stccniiag

I
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procadur© for dereservation mentioned in para 1 above 

should b® follô -Ted every time when a vacancy which is 

treated, as reserved, either on account of carried 

forward reservation or on account of a fresh reserved 

point in the roster, has to be filled by a general 

Candidate due to nonavailability of candidates belonging 

to Scheduled Castes or Scheduled Tribes, as the case 

may be. The reservation is due for getting lapse only 

after it is carried forward for threerecrultoent y e ^s  

Approval of this Departeient is not necessary for the 

lapsing of the reserved vacancy.at the end of third 

year of carry forward.

3. As will be ssen from para 2 above, ah' approval

of this Department for dereservation, is necessary 

in respect of all vacancies treated as reserved in 

a particular recruitment either on account of carried 

forward reservations, or on account of fresh reserved 

points in the roster, for which, suitable candidates 

belonging to Scheduled Gastes/Schiiduled Tribes could 

not become availf?,ble. The proposals for dreservation 

should be sent in the proforma prescribed in this 

Department’ s Office Memoranduta No.28/14/74-Sst(SCT), 

dated the 12th July,1976,

OATH COMMISSIOI^BR, 

High Court, AJlahabad, 
Lucknow - Bench,

Serial ......

True copy,
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la th@ Hon^'ble High Oourt of J|®Lcaturs at Allahabad 

Lucknow Bench, Luclmow,

Writ Petition N-, of 1979
0

Sri Kiagvfati Prasad ^ema.

Versus. 

Union of India and others.

. . .Petitioner,

* . .0pp.parties.

iiD iM  POSTS. M D  T m m R m s  \ )w m m m T

OFFICE OF THE POSmASTSl €S^EEiiJ.UTTia  ̂ PRADESH CIRCLE

MMO m .  S W 1 9 7 - W A M /V 9 /8  Dated Luclmo%f 30.10.79

Following promotions, postings and transfers 

are hereby ordered with imiaediate effect.

(1) Shri R.B.Singh, ASRM(Bag), RSD Luclmow is 

transferred and posted as ASRI'I, Lucknow R.M^S,

(2) Shri R,K,Tripathi, I.R,M.Kanpur is promoted

and posted as A ^ I  Kanpur M S  on temporary officiating 

basis,

(3) Shri R.S,Gupta, IR̂  ̂ Kanpur is promoted and posted

as ASBM ‘KP' Dvn,, Kanpur on' temporary officiating basis,

(5) Shri J,K,Rahul is promoted and posted as 

Saharanpur MIS on temporary officiating, basis.
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(6) Shri S.G.Pd. Gupta, IR̂ I Kaxipur is promoted smd 

posted as ASRI4 *X‘ Dvn. Jh ^s i  purely on temporary 

provisional and adhoc basis,

(7) Shri S.K.Oupta, S.I.^ircle Office is promoted 

and posted as ASRM(Bag) P .S .D . Lucknow vice Shi î R.B, 

Singh purely on temporary, provisionsuL and adhoc basis,

2e It  should he noted by the official at S1.6&7

viz. S/Shri S,G,Pd. Gupta and S.K.Gupta that their 

promotion hereby ordered are on purely temporary, 

provisional and adhoc basis and would not confir on them 

any right for regular absorpdiion in ASES'Is cadre or for 

their continuous officiation in that cadre and that they

•I

may be reverted at any time without asigning any reason,
♦

3, In Case any disciplinary/vigilance'case of the

type referred to in the Directorate letter Ho,6/16/71 

Disc. I dated 25,3,72 is pending or contemplated to be 

initiated against, any one of the officials pronoted 

to ASRI'IS Cadre or where any piuiishment is current, the 

matter should be reported to this office immediately 

and the officials should not te relieved for their new 

assignment.

Charge report should be submitted to all 

concerned.

(Gautam ©upta)
Director Postal Services (H.Qrs.)

Copy to:-

1. All SSRMs/ M s in up  Circle,



3.

2, H .R .G . 'O ' Dvn Lucimow/LW Dvn Luclcnovf/'KP* Dvn 

Ksmpur/‘ X ’ Dvn. Jhaxisi/'MB' Dvn Saharanpur.

3. All official concerned.

4 . P.F of the of f id  al.

5 . Sorting Section ^ircle Office Luclmow.

6 . File Mo.SPV197-XA/ASPM/Selection /79 /8

Turue copy.

IV

fOATH COMMISSIONER,
Hieh Court, Allahabad,

f -ucfcnow ■ Bcnc'̂

■ ^■‘h d
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In the Hon,'l3le High Court of Judicature at Allahabad 

Luclmow ^ench, Luclmow.

Writ Petition No. of 1979

Sri Bbagwati Prasad Verm a

Versus. 

Union of India and others.

. . .Petitioner.

Annexure Mo.VI

List of IM s  who are due .Xar jammP-jMrai-

3IV-4I ' i'-‘

1. Sri R.S.tHipta

2. Sri R.K.Tripiathi

3* Sri Sheo Kuaiar

4 , Sri Sheo Qiahd 3upta 
/  ' ■

"5. Sri B.P.Venaa

6. Sri BDL Srivastava

7 . Sri Rani SaQiwan

8. Sri BBL Srivastava

9 . Sri 0.,I,Kar Nath

10. Sri S.R.Gupta

11. Sri V.Pd. Pandey

12. Sri Babo Raa
\

13. Sri R.D.Yadav

14. Sri R.D.Misra

15. Sri Gulab Ghand

16. Sri 0 .P.Srivastava 

16 A. Sri Shy am Lai 

16B. Sri G .P.Srivastava

1969

II

li

1970

1972

It

1973

II

ti

1974

II

II

II

II

II

II

ti

II
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A

/

17. Sri Durgesh Pd. Tripathi

18. Sri R.L.Misra

19. Sri R.H.Upadbya

20. Sri TaMr Husain

21. Sri U.S.Srivastava

''2 2 . Sri J.K.Rahul SC

23. Sri

24. Sri

25. Sri

S.K.Pd. Sharaa 

Irfan Khan 

Sudhakar 

Ram Pralcash" 

Ram Char an 

Ghhotey Lai

SC

SC

SC

1974

1975

It

tt

II

1975

1976

1977

1977 

ft

II

1978
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In the Hon'ble High Court of Judicature at Alliiabad

Luclcnow ®ench, Luclaiow.

Writ Petition No. of 1979

\

Sri tog^'Tati PraSad Vemia

Versus.

Union of India and others.

Annexiire No .VII.

. . . Petitioner,

• • .Opp*parties I

IIDIAN POSTS AID TELBjRAPHS. DSPAE'MMT.

Office of the Superintendent R.M.S,., 

MB Division, SahaTa»pur-247001.

lo .B-l/9 C/ASRMs/79-S0 ' dated at Saharanpur-247001 , the

1 2 . 1 1 . 7 9 .

In pursuance of the PMG UP Circle Luclmow 

memo Ho .SW 197- W ASRtV79/8  dated 3 0 .1 0 .7 9  and in 

accordance with the SRÎ  ’L¥‘ Dn. Lucknow memo No. 

B-1/ 3/C  dated 3 .1 1 .7 9 , the following postings are 

hereby ordered with immeclate effect.

1 . Sh. ,J.K.Rahul, I M  Bareilly BMS, promoted and posted 

,as ASRl’I Sahalianpur M S/2B  on temporary of fid. ating 

hasis.

2 . Sh. Bhagwati PraSad Verraa now Working as ASI^I/2 B 

Saharanpur M4S/2 B purely on adhoc and temporary

I)-

i
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basis is hereby reverted and ordered to work on his 

subs tantivy post as H@a3 Clerk *MB‘ Dm. giving charge 

of above cadre 3h. Sahul S l .Io .l .

3. -Sh. Mohd. Ibrahim’ Siddiqui officiating Head ‘̂ erk  ia 

herely reverted ajid ordered to be staff I Divl, Office*

4* Sh* S*I,Shukla, Staff C,I to be staff G .II giving 

the charge of Staff C.I to Sh. Siddiqui.

Charge reports be subaitted to all. conceriied*

' Sd.

Superintendent E .M ,s .,

MB Division, Saharanpur,
/

Copy toj- .

1 . The PMCr ¥P Circle Lko. for information,

2. HKOs EI^ISMB Qn./'LW* Da.

3. AHRCs A^Cs MB m . / ‘LW' Dr ,

4 . The SEM 'LW  Dn. '

5 . Stenos to SB14 ‘MB' Dn. &  'L¥‘ Dn.

6 . ^wO Bareilly.

7 . Office copy & spare.

True coDV.

■fir"'

OATH COHMISSIONER,

High Court, Allahabad*
Luckijow - Bcach,

s»i»!

Dm
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In the Hon’ ble High of Judicature at Allahabad

a
Lucimow ench, Luclmow.

Writ Petition No, o f 1979

■ X ,

Sri Bhagwati Prasad Verma

Versus. 

Union of India and others.

. . . Petitioner.

„  ,0pp.parties.

,7.4^^

I ,  ^agw ati Prasad Venaa, aged atout3^''years 
JLjlU ,s^ ^  ^

son o f | 3 r i . resident of JWv*Ux*Jr
«s

^  f Saharanpur, the

deponent do hereby solemnly affirm and state on oath 

as iinder:-

1 , That the deponent is the petitioner in the

above noted writ petition and as such he is well 

acquainted vjith the facts of the case deposed to 

beldw, and the accompanying writ petition.

2. That the'confents of paragraphs^
CKM̂

^v'j2u9t2?)of the writ petition are true to ray 

' personal knowledge and those of paJ'agraphs 

<wxv7 ,V^,^®/2-̂ , are based on the record of the

case and those of paragraphs^l8, XU

are based on the legal advice which all I believe to 

be true.
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3, ' That the deponent has compared the iUinexures 

nos, I to VII of the writ petition and certifies them 

to be true copies of their respective originals.

Lticlmov/ Dated ^

November ,1979 il Deponent.

<V̂-,

I ,  the abovenamed dejionent do hereby verify 

that the contents of paragraphs 1 to 3 of this affidavit
?

\

are true to my personal knowledge -which I believe to 

be true; that nothing material has been concealed and 

no part of it is false. So help me God,

Lufelmow Dated 

November 7-̂  ,1979

I identify the deponent who has

v-s

signed before me,

Mvocate,

Solemnly affirmed before me on

at ('*45 §!<A,/p,m, by the deponent Sri Bhagv/ati Td.Verma

who is identified by Sri B,P,Srivastava? Advocate,
ij

High Court, Allahabad, Lucknow ench, Lucknow,

I have satisfied myself by examining the deponent that 

he has fully understood the contents of this affidavit 

which have been read out and explained to him bjr̂ m&.

OATH COMMISSIONER, 

High Court, Allahabad, 

Lucknow - Bcncli,

Serial N o : ? ; ^ . l 0 'X ^ y ,

■ I
OATH COmi SSI ONER,

\

I



tlie iioii’ iaeiiigli Qjurt of Judi catura at Allahabaa

Luckiio'tf B ench , Lucknov/,

.'■S'

/
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M .t  petition iMO. 3365'^of 1979,
»

Bbagvvati prasad Varaia. ol. ' Petitioner,

i

versus

Uiiioi)-of Xliclla â id o tliers. ,,,, Opp,Parti es.

CD tint er  A f f i d a v i t  o p p o s in g  t h e

' a p p l i c a t i o n ,-

X , Bel w ant s in g h  a g e d  a t o u t  5 2  y e a r s , son o f  

S a r d a r  A r ju n  b in g h . A s s is t a n t  P o s t  M a s t e r  G e n e r a l  
«

(luailsj Office of the Post Ma'ster General, Uttar Pradesh 

circle, jjucknow, do herefer solemnly affirm and state

a s  u n d er :-  . \

1, ihat the d^onent is  v .̂ricing as Asd-stant . 

Post ikiaster ueneral in  the office of the ir'ost Master 

General, Uttar i^radesh, ijucknow and is  w ^ l  acquainted 

vath the facts of the case deiDOsed hereto under;

2 , xhat t h e  p s t a t i o n e r  f i l e d  a w r it  p e t i t i o n

c h a l le n g in g  t h e  o r d e r s  d a te d  3 0 , 1 0 , 1 9 '^  p a s s e d  by- the 

u lr e c t o r  , i^ostal b e r v ic e s  Lucknovv, an d  order,

d ated  1 2 , 1 1 ,1 9 7 9  p a s s e d  h y  t h e  auperlnt-andent, ii,M , S* 

Saharaiipur, a m e x u r e s  5 and  7 r e s p e c t iv e l y  to t h e  

v ;rit p e t i t i o n .



V'

\]\

2.

3, ilie;t by la sens of the Aimsxnvm 5 aiie 7 the

oppo£it;ij psrty 110.5 has beeii . pitsmoteci aii<3 postsd

ss Assistaiit baopsilBtsndeijt^niailway Mail service

and 'the patitioner has been revertad to his 

substarrfci ve po sto

.A

4«ihat the vvilt pgtitioii has been arjiiittecl oh 

27«11,3S79, this iioliable uDurt was pleased to stay 

the promotLoii of oppo,site party bo.5 atid revsrsioii 

of the p etltiotier till 14,12,1.9'?9,

5 , /list before the inteilii] order on the stay 

spplicatio'tt was passed, opposit-s party no.S had 

already assumed charge ou 26,11^1979 foreiiooB of 

the post of iissistant Duperfaiteiident , 

i^aharaiipur, nence the deponent is  advised to state 

that the order Aimaxure.S and a^Bexure 7 stands 

iiiiplaneiitad, a true copy of the charge r^o rt  is

bsi Tig fil 8c1 her &d  th a s Aim exure to thi s affi (3avi, t,

6, i.hat the petl'Uoner'liad taken medical leave 

and he is  cojitinuiiig on such le'ave,

7^xhat s full counter affidavit to the wilt 

p 3titd,9 ii shall be filed for vvMch threes we^cs had 

bv9sn granted v/nich hav« I'jot yet e>q5ired.

L'ackiiow ugtedj
I

yecQHber 14, 1979,

J-, the a.bovenamsd deponent, do hereby veiify 

that ths coiitei-its of prngmpllQ ] J



3,

couDtar affidavit are true to own krowl^dge, 

and those of paras 2 to 6 are true to uiy Infonnatioii 

derivad fitjiii tbs records maiiitaiiied in tlie Office 

of tha.Fost master yrenei^l,. u .r ., ijuckiiow, wliicb are ' 

b^isvs^d by me to be true* m  part of It Is  false and 

iJotMiig material has bsen csiicfeled, so h ^p  me -ood*

jjUck'tjovY Liated:; 

uec, I4j 1979, ij 'Oneiit.

%

i Identify the depoiient who has 

signed before ms.

Adwcat@,

-4

^  > V -

GOlaiilay sffim ed before me on / 

a t by .SK'*,

tl.e a ^ 0« ® t  ,* 0  Is  iden tiffsa  

adDocate, nigh u)urt, LUckiiow,

i' have sa'&isil ed mysaLf by examining the d^^onent tiiat 

hs understands the conten ts of m,T the affidavit wMch 

has been ri^ad out and e>rplain@d by me.

0 .  M .

U'«u\ CojHiais^^Q. 

High #0urt

I
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V
A

ill tli9 i-xon'ble iiigli 05urt of ^jadicaturs at /illsbabad,

Luckiiovir beiich, jLUck'ijiovf,

writ retition r,>o. 3365 of 1979,

B'iiagwati irPasa'd Verna, F etitioner.

versus

X

.K"" '
■ ^ x s s i M c r

union of xiidia an d others. • « « Opp,Parti es.

i.n^an posts^-gild x^egraplis jjeparlJii]ent

iiiarge-lSiESIi.

(^ertltied that the charge Qif a , aaharaiipiir 

iiisib 12 was assmied by d.K . iiahul at oaharaiipur 

on 26,11,79 forenoon in acojrdancQ with the iiiano i®..  f t 
(

j>* V 9 c  Aoiî ia fiDiu thQ D*Ai,tvi, ivi.xj ijn dated 12 ,11 ,79,

m ^ g n

;jlj c©r.

bd«0,.K.. itahul 

jci^ieving Officar.

o)py

1, ir » iti-*' 'ot V u «'ir v vjlil̂ cl © JÛ ClCISOW*

Q> M .  3iis&i 3  ^

-̂dr̂ câ e ? a

la Confiaiâ iar.er 
High @ou{t 

LeckB-r# Besefe / f

J



IN THE COURT OF

V'

' k

%

I2>. p.

w p |ytf f ican r ^  A p pe I icant

Plaintiff Complaintant

V E R S U S

X 
- >

l ) u u ^

Original Suit 

First

Civil Appeal

2 nd

Civil Case

Defendent O pposite Party

Respondent Accused

Ijl) ' Ni>bg>.

Case .
In the above m e n tio n e d .. . ............. .*.1 appear for the yjp /  lo t ~ ^

Appeal ^

h ^ n g  been instructed by to  appear

and plead on
his

th eir

L U C K N O W  

Dated 19

behalf
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,/V
IB tlia Hoii'ble High Qjurt of Judicature at All alia bad,

Lucknow Luclaiovv,

i 1980 

I AFFIDAvit^fu
! 70 ' - (-¥
i H ig h  c o u r t *  I

< A LLAHABAD  ;

) X' Av'
-►-/vvvÂrn, ■y>-̂‘nMV'.,̂vv'yv\r̂

writ petition No. 3365 of 1979,

Bhagwati prgsad Veniia* • • • Petitioiier,

versus

Uuioii of India and otliars, , , , Opp.Parties.

aiuiiter Affidavit on belialf 

of Opposite Parties 1 to 4 ,

7»|53A

■Vi'

ij

I , Balvvaiit singli agad about 5 2 yaars, son 

of Sri Sardar Arjun Singh, Assistant Post Master 

General,' Of fi c e o f tb s Po st Ma st ®r General ̂  U ,P ., 

Lucknow, do bersby soiaimlj affirm and state as underj.
4.,

l.Tliat tbe d@pon®it is working as Assistant 

PostMastsr Genaral (Mails) in-^lMg tbe

Offica of the Post Master General, U .P ., Luckno-w, 

and is  frilly conversant v.ltb tlie facts d^ossd to 

ligr8undar;

2,Tnat tbe contants of paragraph i of the
\

writ petition ers adiiiittad.

3 . T ! ^  paiagraph 2 of ia.e wrft r,atitl,n Is

•< • « «  t w  tt .
w . . a „  „  '

„  1



2. is?
r

>

Railways Ifeil SSfvicQ,

"Hr

4oTliat th@ coBteiits of paragraph 3 and 4 of 

tii8 v/rit pstitloii are adnlttad tliat tlie petitioner 

was successfijO. in tlie competitive exauiination h ^ d  

for Inspector of Hail way Jlail Ssrviee/IIead derk 

to tb@ aiperiiitandent, ^Rsi iway Service,

X

)

. O

S.Tliat til9 conteits of par agrapli 5 of the 

'A*rit patitlon gre adnlttad @tay to this extent tbat 

tli@ next proiiiotion Is  to the post of Asstt, superin- 

tindant, Railvay Mail Service, The rest of the 

allegations of the parg.gi’aph under reply are not 

aanittad. As a nisttar of fact, the proiaotion to 

the post of Asstt,. Superintendent, Railway Mail 

service is govenied by the rules made under Article 

309 of the, Constitution of India by the president 

regulating the method of rgcruitmait to the post of 

the Asstt, Superintendent of Post Offices and Railway

Mail service, A tiiae copy of the said Rules, namely, 

post Offices & Telegraph Asstt, superlnt^ident of 

post Offices and Railway Mail Services R8cruitm'®t 

Hul e s, 19 77 t s ■ b *3ing fil ed h er & d th a s Annexure A-1 

to this counter affidavit. It  is further stated that 

rule 272C of the Post & T^egraph Manual, Vol, IV 

is not a statutory rule. The Manual contains only 

old adiiinistrative instructions which the dsaponerit 

is advised to state,, are not effective In so far as 

they hava been replaced by the Statutory Rules or the 

rules mad© under Article 309 of the Constitution 

of India.

^  e.Tliat In reply to tlie ooiitants af paragraphs 

m a  7 of the »a-tt petlUgv^ 1% „i



(9

I

si lice rulas under Art! cl 9 309 of the Constitution 

of Iiicla have besii made, rule 272-c csaseci to b e 

operative vk'McIi was owly an a^uinistrative 

instruction, Altliougb undsr the rules of 1977 

tha Grit8rig>n for proii^tion is seiilority cum-fitness

but It^ is  subject to other pit>vid.ons &f the said 

rults maciQ under Aft.!cl© 309 of the Obnstitution 

of India, For exampl®, there is  a pro vision for 

departmental promotion committee for considgring 

: fitness etc. Rule 6 of tha above rales also provides 

/ that nothing in ths Hulss shall affect reservations 

and other concessions required to be provided for 

the scheduled cast^/scheduled tribes and ether 

categories of persons la accordance v/ith the orders 

issued l3y the central Government from time to time 

in that regard,

7 . That in reply to the contents of paragraph

8 of the v’̂ i t  petition it Is  stated that no doubt • 

that seiiarity is  an-important factor in tha matter 

of promotions but It is subj ect to the reservations 

made for schwduisd caste/Schedule tribe candidates, 

which is  also provided under the rules,

S.That the contents of parags*apu S rf the ■ 

peti^ition ara admitted only to this extent 

that the petitioner was promoiied to the post of 

Inspector , R ,M ,S ,, on the basis of merit as it was 

through competitive SKaminstion, The rest of the 

contents are not admitted. So far as the promotion 

of tl)9 pstitlaner to the post of OffioiaUBg ^ s t t .

supe:lnt.uaa.t, u conoemea, It 1, stated
t..3t «  e sort Of local by t „ .



r ' 4 . 3,

i

. p

Sap9riiitenaent, R .M .S ., for tli@ purposes §f carrying

oil the \-vork for the tims baing, Tlia authority 

corapst'ant to make the promotion to th© post of Asstt* 

Sup9i4iit:sncl8iit, R .M .S ., Is Director Postal Ssrvices 

(Haadquarters), Tiie superfiitsndQiit of the 

r^,vision is m t  legally corap stent to pass the ordsr

of promo^tiou to the post of Asstt, Suparlnteiiderit,

It is further stated that the petitioner could 

not b9 csnsidsrad for regular pitjmotion to the '

I vacancy at the rQssrvad point no, 28 of the
f

I Roster, Opposite party no,5 was promoted by the 

competent authority, namely, Director of Postal 

services (H.Qr,) against the vacancy at ths point 

no, 28 of thiRost®’ reserved for a scheduled cast© 

candidata after follovvlng due procedure laid dovm 

for promotions,

1

9 ,That the contents of paragraph lo of the 

Y/rit petition are dsMed, It i-s further stated that 

rule 2 7 3 - of th© Manual Vol, IV is oiay an old 

administrative '"instruction subsequent to v/hich rules 

hav® beeii framed under Article 309 of the

■ oonstitution of Inctta as stated earlier,

10, That the contsnts of paragraph ii  of the 

v/rit petition are admit tad,

11,That the contents of paragraph 12 of the

writ petition sr@ adaiittad to the extant that 

persons of B69 batch have already bsan promoted • 

So far as the e>cpectation of the petitioner_ for his 

posting as A.S.R.M (isstt, superintendent Railway 

Mail) concenied, it is  stated that thera is



V

5.

-Jr

iJotMiig ^n'oiig v,itb it . The petitioner y.’oura

gat his pTOinotlon wheti it is  due to Mm , According 

to 1977 rules, tli@ raserved vacancy '/wiich has givai 

to opposite party no,5, could not h8 claimed by

the pQtitionsr,

12,That ths contmits'of paisi^rgph 13 of the 

wTit petition are'not deni sd that no ti flea t ions- 

AmiQxures 1 and 2 to the v,Tit petition have been 

issued by the Govermigiit,

13,That in reply to paragraph 14 of the 

,y/rl V pstiiuion it is stat©d thst 9 S q insttor of 

policy the OovanuBent issued notifications for 

reservation for Scheduled easte/s^iedulQ tribes 

keaping in view a valid reason and the provision 

contained in th© (institution, Henca thar© m  is 

110 question of any undue preference in the matter 

of reservation,'

14,That paragraph 15 of the wTit p>ftition is 

dani'ad as incorrsct, a s  siiated earlier, rule 272-C 

of tii@ 'I’wl©graph Manual, Psrt IT  was only an

adffilnlstrativ8 instructions. Mow the rules have 

been made under Article 309 of the'constitution of 

India in the year is77, In thesa circmistances 

no question of any am dm ant in rule 27?^ C â ’oss.

The ressrvations in promotion and riiLixatlon in 

fa v o u r  of the S , C e / S . T .  candidiroes ara in consonance 

o f  the rules o f  1977 regulating the recruitment to 

the p o st  of A s s t t ,  suparintsident Railway Mails.

]S,That in reply to paragT3i>h l6 of the writ 

.,9titian, it  is not  ̂ disputed that 40 points Boster



6. n

has bagii prepared reserving points 1, 8, 14, 28 

and 36 for Scliedulsd caste candidates and points

4, 17 and 31 liave been reserved for S.T, candidates,

«•

16,Tiiat In r ^ l y  to para 17 of tlie writ 

petition, it is not denied that Hostgr has been 

prepared since 1973 but it  is denied that annexure 3

is a copy of the' samQ. A true copy of the Bo star 

shovidng correct position is being filed as Aimaxura A-2 

to this (punter affidavit*

17,That in reply to paragraph 18 of the y/rit 

petitton It is denied that the Roster is discriuIinatory 

in any manner#

18 , That in reply to paragrapb 19 of the \-vrit 

petition, it is not denied that an office nieno dated 

2i,l'.v*3B77 (Annexur@4 to the v.'rit petition) was 

issued. In tliis connection it vd.ll be relevant 

to mention here that another office Hiano N o ,36013/3- 

79-SOT(SC3’)' dated 2nd April, 1979 was issued by 

the Mnistry of Home Affairs, w’hich provides for 

exchange of reservation between Scheduled Caste 

and scheduled tribes, A true copy of the said 

o f f i c e  memo dated 2.4.197? is being filed as Annexure, 

A-3 t o  this counter affidavit. This Aimexure A-3 

refers to office meiiio no# 27/ 25/ 68-Sstt( SCT) 

dated 23,3.70 . An extract of the aforesaid Office 

Vmsho dated 25.3.1970 is filed herav.lth as Aims^rure A-4.

19.That the allegations made in paragraph 20
r -

Af the ATit petition are denied as incorrect. As a 

matter of fgct Sri s,S, Dhoosia has be@n prgjiptea
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K
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7.

. O

agglBst poiiit hq', 17, Point no, 17 of the Hoster 

was reserved for S.T, cancidate in tli@ recruitment 

year 1975, Due to non-availability of tli@ S,T,

candidates tli@ reservation ¥»as carried forv/ard 

and tills point no, 17 meant for ScliedulQd tribe 

was eovartsd into Scliaduied cgst© point in accordance 

. v/itli office memo dated 25,3,70 (Aimsxurs a-4) and 

Sri S«S, iSioosia was promoted in B 78  against point 

Ho, 17, It is wb oily incorrect tbat Sri S,SeSiusia 

was promoted ©gainst point no, 28,

aD* 'Tliat tb@ contents of paragraph 21 of tbe 

\iyrit p@titiorj.ar@ admitted Ibat departmental promotioii 

couMiitte® met according to 1977 Rules regulating 

recruitment to tbs post of a , 3,R,M, and it selected 

opposit3 party no,5 as 3 ,C, caBdidate, Tbe point 

n o ,28 of tbe Roster bas been filled by Sri J.K .

Rabul, 4 S«C, cancldata. It is denied tbat point 

no, 28 vv'as occupied by Srl S,S» Uiusia,

21. Tbat the contents of paragraph 22 of the 

vvTit p'itition are denied as incorrect, Sri J.K . Rabul 

g scheduled casta candidate has bean promoted in 

a c c o r d a n c e  vvith ]S77 recruitment Rules for tbe

racruitment ■ to tbs post of A,S,R,M* and the 

notifications for reservation in promotion. As stated, 

earlier, rule 272-C of the T^egrapb Manual IV ’•iihicb .

was ordy an aaninistrative Instruction in tbe 

absence of any statutory rules ceased to be operative 

after rules have been made under Article 309 of tbe 

Constitution of India, :

 ̂ :

22,TliQt i ji

r

to psp..
^a p h  S3 of

WPlt
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' pstltion , it isstated. that tlisi’s Is  no questiDn 

of supersession of tlie petitioner ©s ha (»uia not 

; b@ consi.dQr8d fo,r pTO.u©tioii against point no, 28

reserved for S.C. .canrjidate. It Is  not denied tbat 

Sri H.K.Tpipgithi and Sri R ,s , Gupta of 1969 

Batcli have been piomoted as-isstt, Supd t , H,M,S* 

on regular vacancies against unreserved point no, '

33 and 34 respectively, Sfi shea Kumar Gupta of 

2969 Batch and Sri sh^j Chand Gupta of 1970 batch 

hava also baan promoted as Asstt, Supdt, H .l .s . on 

act hoc basis.

It iiiay slsD bs mentioned here that the 

petitioner hes also been promoted to the post of

on adlioc basis by order Fo, SrA/197-.XA/A^'f

/79-8D dated 4 , 1 ,So on bis turn.

'A '
A-

23,That the. contents of paragraph 34 of the 

vyseit patition art d ^ ie d  as incorrect. The resei’feation 

is  provided mJd®:’ th% p2t>visions of the Cfenstitution 

of India in conformity with which notifications

hav2 been issued reserving promotions for S, C ,/S ,t , 

candidates, Therg is no provision under the law 

restricting reservations to tha posttof be filled 

in on the principle of seniority-cuiiufitness,

24, That in reply to paragraph ^  of the

,v/rit petition, It  is stated thqt on promoting .

Sri J*'K. Hahul after complying with the rlevant "

rules, the local ar rang an ® t m a de by tlie Superintsndstt 

RoM.s., ferad^abad a,vision, Sahsranpur was to be r

tanninated as Sri J.K . Rahul was promoted, against 

regular pro„®tion. It  may agaj-, :

t h a t  tlia 00 mpetatrt a r t t o r i t y  ^  p r o a jt :

Director, Postal

t t j f

^<8rvices(B nv \
on the
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\

of the D@pai*tmeiital Promotion Ooinmittee. The 

superfat, ® a a A , R.M.S. l̂ as legally to authority 

to pass ro TO «o n  order. If tlie Superlnte«a«t 

makes same local arrang(3nant aue to exlgaieies of 

vioric ana situations ana wlisn tlist grrangaiient is 

aane away »ath, that osmot be oallea as reversion.

35 , Tliat tbs .contQiits of paragrapli 26 of tlie 

writ petitioB are deiiied as'lncoirect, Tlie promotion 

of Sri ff*K. Halml lias been mada according to the. 

Rules, point no, 28 bisng reserved it  could not be 

given to the petitioner. The departmental Promotion 

CbuBiittee selected Sri J.K.Rahul and he has been 

thus pxxjiifflted as S,C.candidate from amongst the • 

cadfc of Inspector, R.MoS., eligible for promotion,

26,That in reply to paragraph 27 of the writ 

p ^it io n  it has already been stated that no questioii 

of amê idmerit of rule 272-C of the Post & Telegraph 

Manual Vo.IV arises as tlie saia Manual contains only 

aami^-ratlva instructions vAiicli caasea to he 

operative after the rules hava heen maae unaer Article 

309 of the Constitution of India in 1977,

2 7e'niat in reply to paragraph 2S of the writ 

petition, it is stated that th€p:'e is no reason to 

suspend'the operation of the order eft, 12,11,1979 

and order doited 30.10.1979 regal*ding the promotioii

of Sri J.K.Rahul and the reversion of tlie petitioner

as oppokte party no.5 has bssn promoted complying 

with the statutory rules for pix,,,ration to the post

of A.S.R.M. and the orders in that regard are legal 

ana valla, petitioner was wortdng 3 $ Asstt.

O f  n ,  s i f g i j

'  ̂- '4
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Itoradabad Division, Saliaraiipur who liaa only made 

a sort of local arrangaiisnt.

\

28,That request made in paragraph 28 of 

writ petition is neitlisr jusitlfisd nor called for. 

As such the stgy order iia. general tenns, i f  passed, 

vyould create lot of difficulties and the mvk of

the dspartinent vdll al-so be hampered,

29oThet in reply to paragraph 30 of the writ 

peoiuion, it is stated that the deponent has no 

knowledge a 1̂ ut the allegations made in para 30 of 

the v.Tit petition, it is al-so not kno-«i that on 

what basis forty point Roster has bean challenged

and in what tenns the stay order has been granted 

by the Supraue Ojurt,

I I

SO.That in reply to' par agraph 31 of the writ . 

petition, it is  stated that a separate counter 

affidavit dt, 14,12.1979 has already bean filed. It 

may further he stated that the petitioner went away 

on leav® ^sfore the order of promotion of opposite 

party no.5 v,*as passed and he has been extending his 

l@3vQ and did not report on duty. The opposite Dgi^y

no.5 assuiied charge on 26,11,1979, Latgr on the'

petitioner has also been promoted as A ,S ,R ,I , on an

ad-hoc basis by mauo no. SrA./i97-XA/ASW79/8

- \ dated 4 , 1 , 8D,

31.Tl.at t„e aeponant Is  advlssd to st»t» tint 

*iot,e Of grounas takgi i„ t),» p e n ,,  "

2S 80,
f l .

r

J
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" T

I, the aiDvanamed deponaiit, ^  h e re b j^  

verify tb.at the contents of paragraplis 1 ^ 2 " ^ ^ 7

of this couiAer affidavit are true to my ovm
i

kuowiedg®, tliDse of paragrapbs •  ^ i/ (c f  //,

^ 2 , S  -̂--- ----

are trus to iny iiiforraation derived from tbe records 

and tbosa o f / . ^ ^  n , 2- 3  ̂ ^7  om ^ S !  ^

iDasSd orx legal advies, I'lo part of it is false 

and notlii'ug matarial lias been co ncealed, so Ijelp 

m a Gb d.

Lucknow Dated:

 ̂ isao.

Df^onent,

I identify the deponent who bas 

signed before 1118. ly . »

^ ( 4 ! W ,
eaark of Sra. Bz44esti-Kraaag,

aiQunly affirmed before me on

at /A V r  a.ni.m/ptfiiC by ^ ^

.tbg deponent wbo is identified by^" fhK^^

■/g#^te-9f Gri BrijQobTj-iB ^ ,  Advocate,

I bava satisfied myself by sxa mining tbe d^onaivt 
that be understands tbe conteiits of tbe affidavit

v/bicb bas been rsad out and OKplained by me,'

Wj



'T '

b
I V I?.

I d. tlieHoii’ bls Higli ®urt o f  Jadicstura @t illlehated,

Luclctiovv Lucknov/,

PStlt?loll 1^0.

BoP, Verma.. o.®

versus

Uiiioii of Iiidia sB(3 Qtbars*

of

p etltioiier.

OppoPa^'i ®s,.

.-T7v»

(To ba publislisd in Par-1 II , Sactioa III,. Sub-,3sctdo J(i)

0f til® Gaz®'̂ "̂ ® Iiidiao

No, 4/13/76-.3PB-II 

Govs '̂iMSiit of Iii<3ia  ̂
iSiiistry of Oorani&uicatdons 

posts aiici TelsgTapbs Board.

Dglid Hev\r P ^b i , mt-Qd 27tli Dec,lS7? 

l]Dobl tb@ 27 Dec. B 7 7

G.S,R«- \

In exsrciss of tbe powers conferred by tbe pro\/isa 

to a^tdcls 309 of the GDiistitutioii, tbe president-hereby 

makes the following rules regulating the raattod of ■ ^

recruitffisat to the posts of Assist.;;mt Superinteridents 

of post Offices and Bail way Mail Sarvice of th9 Posts 

and T^'agraphs Department under the ifdnastry of 

Cb imnunl ca ti on s nani a  y ;-

1. Sbnrt t it l i ;

Th8s@ rules ingy be called posts and Telegraphs 

Assistant Superintendents of Post Offices and 

Railway Mail S@rvic@ Bsc^uitment Rules, 1977,

2e Th0 shall csnie into force on the date of th@5,r

publication in the official GazPt.te, ^

2 . m

Tha of posts, t te ir  olasslfioatloii and sc=,l9
pay attacLea thereto shall be as s,.eclfiea i„

n=e.«etteaof - -

A ,l . < 11
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'T'

A

. ' Biid ■ other iuQ;tt<ŝ 's coim 8ct ad, tliei’avatli shall baas

spsclfiscl cDluiims 6 to 14 of the Scheduia aforssaia.

’4 ,

No person - ■ , '

a) who haS' eiiterad into'or contractsd a marriagQ 

v,ith a'person hamiig a spouse living, or

I3) vvho, heviiig a. spouse living, lias enters a i n ^ /  

or corxtracted a marriage with any person,

shall eligible for appointm®t to any of 

the saidpos'ts. pro\dded that the Central Govt, 

may, i f  'satisfied that such marriagQ is penaissible 

under the personal law applicable to such person 

. and the other part^r to the marriags and thers ars 

ether grounds for so doing, ©Jf̂ iipt any person 

from the ©per at ion of this rule,.

'5 . ES,EC.J2-Xila2L :

’iiiigrsEha central Gov,enment is o f , tlie opinion , 

that i t 'i s  necessary or expedient so to do,, it  may,

’ o by order and for reasons to be racordsd in

writing r a a x  8»y of the provisions of tliosg rules 

respect to any olsss or cst«gory of persons.

6 .
«

l̂ Tothing in these rules shall effact reservgtions

and other concessions required  to ba provided

for the scheduled castes, the Scheduled Trib»es

and other categories sf persons in accordance 

vdth or da’s issued by the.ceirlrsl Gov@rnmsnt

from time to time in this regard .

' r i

c .
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Ixi tli3 H o a 'M e  Higb (^urt of Judicaturs at Allglietod,

L-uckiiow Bench, Lucknow« ■

Wilt petiti c n Ifo, of 19

B,P,Vani)a. • • •

versus. 

Union of Indsi and others.

• oe PStitiOliSTo

Opp .Palsies.

1
A'

Q)py of CdmiH, No. 2 6 / 2 2 / 7 9 - I dated 23. Msy 79 From

Q/Q Dir actor GeBargi, p̂-a? He# Delhi addrsssQd to the All

HQads of Circles aiid othei’s.

. \ j(ŝ  jjc Hi

Siih: Rasei’vation for Scheduled Castes esnd Scheduled

Tribuss in Services Carry forward of uiifilled 

ressrvgtioris and sxbhange of reservation-s 

between scheduled Castes aiid scheduled TribQs 

in the third yea^*.

76

-y

S ir ,.

I am directed to fofvvajc’d a copy of M m s t r y  of ,

I-Iom© Affairs, Department of Persormel and a .Hs O.M.Wo . 

36013/2/79 Isttcscn) dated 2nd April 1979 on the ateve 

inantisned subject for your information and guidaiice. The

mi3V of G.M. dated 25th March .,70 .referred to therein v/as
O'f'f'iCS '

circulated v.ith tii is  letter Ho,26/10/70 I dated 

2211 d June 3970.

2. version of. the 0,M. dgted 2nd April 1979

• is  also enclosed.,

Yours fsithfully 

Sd’ J.M. Panjwani 

' A s^ t,iire c to r (S^N)

Copy forwarded for informatioii tqr

SPB n  -ST HCG css SHa 3>G iSTG I  & ,II CWG Ulspaotloi) /TP &
Admn section of the T3i recto rate
Guard file .

A

Sd, J.K.Paiijw®>ni 

sstt. Director G®eP8l (SEPJI)

Qspy of 0.M.Ho,360 13/s/79 Sstt ( SCT) a,,t8a t,;,o

A P « 1 - r^nistry St
conc@T2h'i(}

i



I

f

i i

C '

Subi Hsservatioii for scliedulea castes gr-d scliedulea 
T n b 0s Hi servl,ces ca^vy forv/â '̂d of unfilled 

raservation and ex'cliang® of reservation between 

SC aiid ^  iii the t-lilrd' y«0a^.

i

V .
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The undSPsi.giied is carectsd to :refer to paras 2 and 

3 of loinistry of libiiie Affairs O.M.No, 27/S5/68-Sgtt( SCT) 

dated 35^3,70 according to v;lii-ca wliils vacancies rsssrvad 

for 3C and ^  are treated as reserved for tlie respective 

caiimunity only, SC candidates ars also to be considered 

for appointment against a vacancy reserved'for 3C 

canc3idat3s wliere sucli a vacaiicya74w#s4 fex sc 

could not be filled by a SC candidista evan in the tbird 

yeer to v«iiich th© vaca^^cy is  carried forward. This 

grrangemsnt lik©AlsQ also in the case of vacancies reserve 

for ‘̂ C, Further if sc/;3r candidates are notavallabie for 

all the vacancies the older carried forward 

vacancies should b© filled first and the later vsca^icles 

w'hich hava bsen carried forward should be furthsc carried 

fir ward vide note (2) below para ll«l of the Brochure on 

ressrva’tion for sc and ST 5th edition, 1978 Instances havi' 

com© to the notice of this Department vv̂ isra although 

there v7@rs carr5.,8d forw’ar'd reservad vacancies for 

ST* in tha third year i.s*  they wsra sxchangeabls in 

favour o f -sc, such vacancies vv-ere being treated as lapsed

without adjusting the SC candidates who had become

• available agalii&'t.. such vacancies. To■ cita in-stance,

thera were 13 vo:concies rsssrved for SC and 24 for ST 

und^r'aii appointing authorityo.'-TwSiity tw # f  ths 24 

vacancies for EdT had baaii carried forward to their 

year of r ecruitraant and were therefor a, exchaBgaabl'® 

in favour of SC , There w@ra actually 23 SC ca^didatas

• available against 13 vacancies reserved for than (and 

no sr canal dates were available). The appointing

authority pw pos« that o'uly 10( 93- 13) surplus SC C9H3ia 4 e=

10 Of tbe 23 «olua«gaable
res spvaa va can cl as aiid t lie

•csrriad fbr,,.p
irdvig;

or

I
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as lap sad, Tbe iiiterprst^atioii of the oTders souglit 

to 1)9 iiiac!.8 in tlie atova maimsr by the said appoiiitiTi.g 

authority was not correct and this v/as point9d out 

to it by the Ooimii ssioner for SC and S'? aiid by this 

B8partm ant» The correct lnteTpratc.tion in such -case

is  that the 23mi4 of the 23 of Sc candidates should be 

first ba scljustsd against the vacancias for sT Carried
«

forward in the third yaor and tha ransining one SC 

candidate bi adjusted against ona of tha 13 vacancies 

rasarvsd for sc. Thus, noiB of the carried forward ' 

vacancies for sT sliould hgva lapsed In the case cited

and the unutilised vacancies i.e,- 12 reserved for SC 

m uia  ba carried forward. It is requested that the 

correct interpretation of the orders as indicetsd abovs 

may ba kept in view Âhen any such case arise while 

making recruitment against reserved vacancies.

To

S d / —  K.Dey 

Deputy secretary to the Go\rfc of India,

1, All the.SvTOs/S-'O »s ; •

2, " ” SSflMs/Ms ) in U.P. Circle

3, Th e Po stmast ta’ Luckno w/Kanpur

4 , The Sup dt p,s,D,,LuckTi6w/iyaiianasi

5 , The Supd t seels & Forms presg Aligarh.
6, The MsTiager Hail l&tor services Kanpur •

7, The Director postrl Accounts U.P.Lucknovv,

JIb.J?rA/A-23/V/8 *** Dated at Lw tha 7-6-79

Copy forwarded herewith for favour of information guidance 

and nacassary actlo^i,

Sd S,B.Srivesti3V8 

for Po.stmaster Generol, U.P.

Q)py to;

1. All the Officers Cb, Lucknov/

2. All Regional Dir actor Po stal Lucknow

3. Office Supdt 0 ), Lucknow
4 .  The H,C,, .^0 ,5  act ion Qs, Lucknow

, Tbe H,C. &D. Cs STa, s@d:inn Od . Lucknow.
. F ile  No, STa/ a , 23/a ’r/8

Sd, StB,Snvast;"v^

"̂ r̂ Po stma.stsr Gei’emi^ Ĵ.p



r

iO.

III tbs Iioxi*ble High Gpurt of Judicature at Allalial^d1

Lu ckiio Vv B 811 cli, Lu ckno w.

Y

X

■iXM

)

irrlt p etitioTi No«

B*P,V9iniia® . 6« 9

Versus

Union of In <31 a and others, „*

of

Pifftitianer,

Opp.Partisst'o

■ im s 2m2La-Sa».i=II

VgcanciSvS rasarved for scheduled castss awd 

Scheduled Trihas wD.uld ha treoted as. reservsd for 

the re&pSctiv© community oiily hut schsdulad Tribe

candidates would also he considersd for appoiiitmesit 

against a vacancy rasQrvs for Scheduled Castes 

caiidldit^s wliera such a vacancy could not be filed 

by a Schsduled Casta candidate even in-the third 

year to vvhich the vacancy is  carried forward*

This grranganait will likewise apply alss in the 

case of vacgncies reserved for scheduled Tribes,

ixtr act f roiii 0 ff ice M an o No, 27/ ̂  - 6 8- 1st ( SCT) 

datad 25,3.

J
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IK' THE HOI’BLS HIGH COURT OF JUDIGATUEE AT ALLAHABAD

SITTING AT LUCKNOW

C.M.Application No. 7485 of 1979 

In rej

Writ Petition Mo. 3365 of 1979

Sri Bhag-̂ fjati Prasad Varma

Versus

Union of India & others

—  Petitioner

Opposite
Parties

Csasto^afTj^vit of Opposite Party 5 

to the Stay app;i 1 r.ati r>y>

Ij J.K , Rahul, aged about 34 years, son of

presently working as 4 sstt.Superin­

tendent, R ail^y  Mail Service, Saharanpur, residing 

at Mohalia Pathanpur, Saharanpur, the deponent do

herel^r solemnly affirm and state on! oath as under j
1

■ ! '
I
I

1. Theat the deponent is the Oppisite Party

No. 5 in the above noted Writ petition, and he has

gone througb the stay application as wall as the

writ petition and has understood the! contents 

thereof. 1

I
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2 . That the deponent v/as promoted to the post 

of Asstt, Siaperintendant, Rail-way Mail Service "by

the Opposite party No .4 by his order dated 30th
/

^  October 1979. The deponent m s  promoted from the 

quota reserved for the sciiaduled caste candidates.

3. That the aforesaid promotion of the deponent

•was ordered on the basis of the Roster maintained

by the Post Master General, U .P ., and the
.-^ponent' s

same promotion order/posting was done at Saharanpur,

/

4 .  That in piirsuance of the aforesaid order 

dated 30.10.79 the Superintendent, R .M .S ., M.B, 

Division, Saharanpur had issued the impugned order 

dated 12.11.1979 whereby the petitioner was reverted 

to his substantive post as the deponent had been 

posted as Asstt.Superintendent, R .M .S ., Saharanpur, 

the post lAliieh was being held by the petitioner on 

a purely ad hoc and local arrangement b asi^  v^iidi 

was made by the Superintendent, H .m .S ., M.B.Divisdion, 

Saharanpur, and which stood superseded by the aforesaid 

promotion order issued by the Director of Postal 

Services (HeadQ.uarters) , U .P.

5. That on the basis of the aforesaid promotion 

order dated 30th October 1 ^ 9  the deponent was 

relieved from t h e ^ s t  of Inspector, R .M .S .,Bareilly 

on 6 .11 .79 ,after handing over charge of his post 

to Sri ?.V.Pande in accordance with the relieving 

order dated 3 .11.79. i  true copy of the said relieving

I



\

order datad 3.11.79 is beiog filed hareMth as 

AKIEXIJRE Mo.E.1 to tiis  counter affidavit.

6 .- That from 15,11.79 to 25.11.79 the, deponent 

bad remained on leave on account of the serious 

illness of his father and on 26,11.79 he had assumed 

charge of the^post.of Asstt.Superintendent, R .M .S ., 

Saharanpui^. The deponent had received the key of 

the 4lmirah of the A .S .R .M ., Saharanpur tmm  through 

the heads clerk of the office of the Superintendent,

R.M S ., Saharanpur. Similarly the key of the A .S.R .M . 

room was also handed over to the deponent in accord­

ance with the order of the Superintendent, R .M .S ., 

Saharanpur, and aŝ  sudi the office of the A.S.R.M , 

is also being used by the deponent and he has assumed 

complete charge of the post of A§stt.Superintendent,

R.M ,SSaharanpur with affect from 26.11 .79 . A photo 

stat copy of the charge report is being filed herewith
I r

aa-ANiamjRE Ho.E-2 .

7 , That so far the deponent has neither been 

served with any copy of the stay order and nor he 

has received any intimation about any stay order 

having been passed by this Hon'bla court. The deponent 

has bean served only with the duplicates of the 

stay application as well as of the writ petition,

\^ich too are not fair and legible, and as such this

counter affidavit is being filed only in raspect 
of the Stay matter.

8
Ihat the deponent Is advised to state that

J
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<sv>the impugned orders have already been implemented
.-u- remains '

and given effect to, a ml uj groh there/^EtsHS no

justification for staging the same, and hence the

stay application is liable to be rejected and the

stay order, if any, is liable to be discharged.

Dated ; tucknow 

December 14, 1979

I ,  the above named deponent, do herebjs 

verify that the contents of paras. 1 to 7 of this 

counter affidavit are true to mf own knov/ledge 

^iile those of para. 8 thereof are believed by 

me to be true. Ko part of this counter affidavit 

is false and nothing material has been concealed. 

So help me God.

Dated! Lucknow 

December 14, 1979

From the papers produced by the deponent 

I am satisfied that tbe person making this 

counter affidavit and alleging to be Sri 

J . K. Rdiul is that parson.

Date
, . Clerk,
to Sri a . Jllani, Advocata,

■ High Court.
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Solamnl;^;,^.firraad befora me onlV,.-l2.79 

at ^  •^"^tn./pVBT^by Sri - J.K . Babiul, the 

deponant is identified by Sri Mobd.' 

Sayead Clerk to Sri E.Jilani, Advocate,

High Gourt.

. 1  hava satisfied mysalf by axamirjJiing tha 

deponent that ha has -understood tha contents 

of this counter affidavit \ghich hava been 

read over and explained to him by me.

UJJ 6H.
0/1 C (ifni'i'iî sionof 

High C ourt. Allahabad 

Lucknow Bench.

i
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IN KiE HON'BLl HIGH COURf OF JUDIC4Tt3RS AT :&LL4HABAD
,T' . . .

SITTING AT LUCKNOW.

C ,M .A p p n .Io . 7485 of 1979

In res

Writ Petiton No. 3365 of 1979

A

A

Sri Bhagwati Psasad Vanna — PetiUoner

Versus

Union of India & others. — Opp, Parties.

Alfl^EIUBE MO. E ,1

Indian Posts & Telegraphs Departiiiant,

Office of the Superintendent M S  ’LW’ Bivision, Lucknow 

Meuios No. B-1 /3 /c , dated at Lucknow the 3.11.1979

In pursuance of PMG UP’ memo No. STA/197-XA /  

k S B M ./ 79/8 dated 30.10.79 , the follo’̂ dng postings 

are hereby ordered.

Sri J .K . Rahul, IWL Bareilly M S , pDOnoted 

and posted as A S M  Saharanpur M S ,  on temporary 

officiating basis, -will be relieved by Shri V.V.Pandey, 

IBM LW, 2nd. Sub-Dns Lucknow , >iio will held ^oint 

charge of IBM LW-2nd and IBM Bareilly HMS sub«Bivisions 

without any extra remuneration till Divisional arraga 

ngement is made.

Charge reports ^ould be submitted accordingly,

Sd/-M,N .Sii^a, 
Superintendent BMS 

Division

3.11.

J
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Copy tos

1. PMG UP Circle, Lucknow (ST4  Sec) for inforraaton.

2 . HRC M s  *LW‘ Division, Lucknow'

3.-4.AHRC (i/c) *L¥* Division, Lucknow

5. S M  *B' Division,Saharanpur,

6 . SRO Bareilly R®  .

7-8. Officials concerned,

9-10 Personal files of the officials concerned.

11. Office copy 

12-15 Spare,

True copy
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ttlE HON*BLE HI&H COURT OF JtJDlCATURS AT ALLAHABAD 
X ?  B m i m  AT LUCMOW

C.M.Application No. 7485 of 1979 
In rap

Writ Petition No. fix 3366 of 1979 
Sri Bhagwati Prasad Varrna —  Patitionar

Union of India and ot^lri^®. Opp .Parties.

ifC lA N  pcSTS AMD tfeUGRAPHS DEPARTfneNT. ^
ANNEKURE-J^O.E-2 . 

ch£££LBEE1 ‘ ‘ ■ " ■

Certified that the eharoe

......... ...

t a  in  fornonn 1 "  ‘ M oidaneo » t t ' '
W on  ftR .su .A7.....;.f«no  |g-y,.75

nteffio
the

Of flea t

R e lie v e d  O f f ic e r  '

*

fit C o p y to * -

:.v
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' It is, th'arefore, praysQ '̂ hat ubis 

Hon’ble couJfc may kindly be plaaseS to condone 

tha a a l a y  i J  f i l i n g  ' th e  counter a f f i d a v i t ,  a n a  

t h e  e o u n t a r  a f f i d a ^ | ^ a i n g  f i l e d  b e r e « i t h  may 

k i n d l y  t e  J o o e p t e d  a n d  b r o u g h t  on  r a c o r d .

Advocate, 
Counsel for th© Petitio ner

Batads mcknow
L
^  5 1 9 8 0 . 

7
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IK THE EON'BLB HIGH COURT OF JIIDICATURS AT ALLAHABAD

SITTING at LOCKHOW ’

Writ Petition, No. 3365 of 1979

Bhagwati Prasad Variaa

Versus

Union of India and others —  0pp.Partias.

Countar aff i davit of Omi'.Party Ifn .5

I, J .K , Hahul, agad about 3̂+ years, son of 

Sri Chauthi Ram, Asstt. Superintendent, Raili^y>iail 

Service, Saharanpur, resident of Kohana Pathanpur, 

Saharanpur, the deponent do hereby solemnly affirm 

and stata on oath as under?

1. That the daponant is the, Opp.F^rty Eo. 5 in the 

abova noted VIrit petition, and as' such he is fully 

conversant mth th^ fact.s ^f the case-.- The deponent 

has -gone thDough the Writ'petition and ha has understood 

the contents thsraof.

2, That the contents of para, lo f 't h e  Writ petition 

are admitted, i
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3.; . That tha contents of para, £■ of the Writ 

petition ara also not disputed.

■4 . That the deponent has no definite information
I

about tha contents of paras, 3 and 4 of thQ Writ

petition, and as such the same are danisd as stated.

/

-5. That m'th regard to the contents of para, 5 of 

the Writ'petition it is stated that the said Rula 272_G: 

of the Posts and Telegraphs Manual, Volume IV is not 

a statutory rule, as alleged in the para under reply.

It is further suhmittad that the said rule 272-G is 

subject to tha various orders providing for reservation 

in promotion for the candidates halonging to scheduled 

castes and schaduled tribes^ issued from time to time 

in accordance with Article^335 of the Constitution of 

India.

. _ . v '

■ ■ \ 
■

6 . ■ That the contents of para, 6 of tho Writ petition 

may be verified from the said Posts and Telegraphs 

Manual.

7. That as regards paras/7  and 8 of the Writ 

petition it is statad that the'criteria of seniority-cum- 

fitness is not applicable to tha S.dieduled castes

and -Scheduled Tribes candidates vis-a-vis tha general 

candidates although the said criteria is applicable 

amongst the general candidates as wall as amongst tha 

scheduled castes and scheduled tribes candidates amongst 

themselves. It is, therefore, incorrect to say that 

tha seniority plays- any preferential part in tha promotion 

of general. caudida.tas as against tha Scineduled ca.stes 

candidates.
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.8 . • That the -contents of para. .9 of tha Writ

• petition are also deniad as statsd. Tha petitioner 

vjas never promoted to tha post of A.S,R..M. by any • 

compatant'authority in any capacity vvliatsoavar .• As 

a matter.of fact_the petitioner had been asked to look 

after the duties of ^ .P ,H ,M. also on the basis- of 

local arrangament.

9. • That in reply to para, 10 of the Writ petition 

it is stated that for the promotion of Schadul^d castas 

and scheduled tribes candidates tha seniority of ganerai 

candidates is no bar and it does not come in their way 

of'promotion from the reservation Quota, The seniority 

of ths scheduled caste candidates is to be seen, amongst 

th3Tnsalves.

10, That the contents of para. 11 of tha Writ 

petition are also not disputed although ths nuinber 

of posts of A.S.R.M. given in th'a para, under reply 

is not admitted, ^

11. That as regards p ara ..12 of the Writ petition

it is stated that tha petitioner has aisO'been promoted- 

to the post of A-.V- .H..M. ■ by the Director, Postal 

Services (Headtuartars) by his order dated 4_l_l980j 

on his dua- turn. A true copy of"' the petitioner* s 

promotion order datad 4 _1-1980 ' is filed herewith as 

AMIS^JRE'Mo. B-3. In pursuance of the said promotion 

order the Superintendent, R.Bd.S. , 'iaB’ Division,Saharanpur 

had issued tha posting order' of the petitionar on 

7-1-1980 anfd in accordance therewith tha petitioner 

has even joined and takan charge of the post of A.t) .R .M ,, j. 

’MB* D iv is io n , 'Saharanpur in place of Sri H.C,l'e\jari
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X
on, 8-1-1980, True copies of tha said posting order 

datad 7-1-1980 and tha charge certificate of the 

petitioner are filad harewitb as AIIHSIIIRE.S Ho, E-4 

and 1^5 respectively.'

V

1-

i

12. That the contents of para, 13 of the Writ 

petition are denied as stated. It-is suhmitted that 

by Office Memo, No. 1/12/^?-1st(C) dated

11-1.-68 and No. 27/25/68-Est (SCT) datad 25-3-70 •

and Department of Personnel & A.R. O.M, No, 10/41/73- 

EstrCSc.T) dated 20-7-74 and Ho-. 36021/7-75-Sst (SCT) 

dated 25-S-1976, 15^ and 7-0- vacancies ‘of the posts 

to-"be filled -up by promotion wars reserved for the 

SchedLJlQs castes, and scheduled tribes candidates.

13, That the contents of para. 14 of tha Writ

petition are absolutely incorrect and hence denied.(The

'reservation in favour of the schednle'd castes and

scheduled tribes candidates is perfectly in accordance

with ths piwisions of Article, 16(4) of the Constitution

of India^ and as such it cannot be termed to be an
k * 

undue prefersnce given to the Scheduled caste and

Scheduled Tribes parsons on promotion posts. " ' ,

14, That the contents of para. 15 of the Vfrit 

petition are also denied as stated. As already stated 

rule- 272-G of the Posts and Talagraphs Manual, V o l u ^  

is not at all a statutory rule, and the same can WX 

claim no preferance over tha aforesaid rules and 

notifications issued from time to time in connection 

with reservation of^^hedulad castas and scheduled 

tribes candidates. (^It^is, therefore,, incorrect to 

say that the notifications,laying doW- reservation
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in promotion are ultra vires or illagaij^

15^ ihac. one contents of para • 16 of the Writ 

petition are denied as stated and ’Sf.lth reference 

thereto only this much is admitted that a 4o-Point

roster has loaen prepared. In this roster tha ■ 

vacancies reserved for schedulsd caste candidates 

fall at Points Hos. 1,8, 14, 22, 28 and 36 i^iiie 

the vacancies reserved for Schedules tribes candidates 

fall at Point Nos, 4,r? and 31. , , , , .

16, That in reply to para, 17 of the Writ petition 

it is stated that the roster originally prepared,' by 

th8 DS'partment was x.jrong and hence the deponent had 

represented against the same, and it was on the basis

• deponent's representation that the deponent's

name was later brought,at Point No.28 from Point 

Ko. 35. Tha correct Roster as per reprasahtation of ■ 

the deponent ought to have baen prepared in .a  tha 

manner which has been shown by tha deponent in 

Mo.E-6  ̂ ,

17, ■ Th&t the contents of para. 18 of the Writ

patition are also incorrect and hence denied. The 

petitioner has failed to point out as to how the said 

Roster is discriininatory.

s.

18, Ihat the oontants of, para. 19 of the VJi’it 

petition are also daniad as statad. Iha notification 

a.at -d 28 . 1 . 1 9 7 7  stands clarifisd and explained by

notification dated 2 nd .^pril 19 7 9 , aocordin!; to 

vhich no vacancy 1 .  to lapse., 4 tm e copy of tha'said
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. notification dated 2-4-1979 is filed hsrawith as

MiKmjm  Mo , E-7

3-9. That the contents of para, 2o of the Writ

petition are also denied as stated. It is incorrect 

to say that the reservation teit at Point No. 17 had 

lapsed. Tha fact is that the reservation of Point No,4• 

as well as of Point Ho, 17 both v/ar© liabla to be filled 

np by the.Scheduled caste candidates due to non­

availability of.Scheduled Tribes* candidates.

20. That in rajjly to para, 21 of the Writ petition

only this much is admitted that tha deponant was 

selected in the reserve vacancy for Schaduled castes 

at Point No. 28.

r

21, ■ That in reply to para. 22 of the Writ petition 

it is stated that rule lo . 272-G stands modified by'

the notifications issued in connection with reservation . 

of vacancies for scheduled castes and scheduled'

tribes candidates.

22, That tha contents of para. 23 of the Writ 

petition are also incdrrect and hence denied as stated. 

The seniority of Scheduled caste candidates cannot

be compared with tha seniority of general candidates.

It .is, however, pertinent to mention here that tha 

deponent has been given a regular promotion and ± not 

an *ad hoc* promotion.

O O That tha content.s of para, 24 of the Writ
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petition are also incorrect and hence denied as . 

stated. (The deponant is advised to state that* 

the Constitution does provide for reservation of 

posts even in promotion, and as such the promotion 

of the deponant is ■ parfactly legal and in accordance 

with law .;

/

24. That as regards para. 25 of the Writ petition 

it is stated that tha petitioner was having no lien 

or right on the post of as h@ had besii asked

to function on tha post of &.S.R .M . only by local, 

arrangement and not by the appointing authority.

25 Thai the contents of para, 26 of tha Writ

petition are also incorrect and hemce denied. The 

promotion of Scheduled 'caste candidates is completely 

legal and just, and the petitioner's posting at 

his substantive post is also in accordance 'with 

law. Tha petitioner has - now b-e€in given promotion 

on his due turn., ■ '

26 That the cont^vnts of para. of' the Writ

petition ara xncorract and henca denied^ (.ated.

As already stated abova fiule 272-C stands amended 

and modified by the subsequent notifications issued 

by Govsrnmeiat from time to time ,

2 7 . That tha contents of para ,• 28 of tha VJrlt 

petition are also incorract and henca denied. The 

patitionar is not going to suffer toy loss by his 

posting-at his substantive post nj

I
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petitioner has also lieGn. promoted on-4_i»i980 

on til a post of A.S.R.M . and ha has even joined 

in pursuance of the said promotion order l lS M  

on 8-1-1980. -As such the deponent would suffer 

-irreparable injury and-loss if ha is restrained .from 

functioning as Saharanpur, the diarg's'of

-vA'iich post was assumed by him on 26-11-1979 and on 

which post he is continuing.upto this tiraa.

nil.Chat the contents of para. 29 of tha Writ 

petition are also danied as stated. No promotion- 

mada on the basis of notifications, referred to 

above.- has to be stayed.

29, Tha,t the contents of para. 30 of the ^irit

pstition are'also not admitted as stated, in the 

-.absence of a' copy -of the ordar passed in the said 

writ petition. It is also pertinent to mention 

hera that the stay orders granted against the 

■raservation in promotion in the H«ilway Department 

hava already bean vacatad by •fche-SapramQ Court.

30, That the contents of para. 3,1 of the Writ

-patition ara also incorrect and hence denied. - 

Tha Qtponsmt had tavsn over diargs on 26-11-79 

and the chargs report has already been filed by 

the,deponent as Ann^?xura HoJi-2. ils such thara 

is no justification for- staying the operation 

of--the order dated 12-11-1979 as the same has 

already come into affect, - ‘ '
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31.' That the. deponent is advised to stats 

triao the petitionsr having accepted his subsaquant 

promotion by the order dated 4-1-1980' ha'S-. 

surrsndered and waived his allsgad right, if any. 

for pDOinbtion to ths post of A .S .R .K . before the 

deponant and that being -so, the instant Writ petition 

has become infructuous and the same is liablvs to 

ba dismissed with costs.

Dateds Lucknow 

January 13,1980

DEPONENT

VerificatiQia 

■I, the above named daponemt, do hereby verify, 

that the contents of naragrarjhs 1  to 30 exce-nt 'the 

bracket ted portion^>of par^^ 23 are true to ray om

__
om  knowledga while those of the bracketted portions 

of p a r 23 and those of para, 31 thereof are belisved 

by me to be trn a .lo  part of this affidavit is false 

nothing material has bssn concealed. So halp ma God.

DEPONSHT

Bated ,s Lucknow

January 13, 1980

From the papars ;produced before ma I 

am satisfied thatbr the parson making this

■ counter affidavit and alleging to, be Sri 

J.K,Rahul is that person.

. Clark
to Sri Z^.Jilani, Advocate,

High. CoLirt.
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Solemnly affirmed before me oh I 1-1980 

at 2^ - a ^ . / p .a .  by Sri Rahul, the '

doponent mo  is identifiad by Sri Mohd .Sayeed 

Clerk to Sri 3 . Jilani, Advocate, Piigh

I have satisfied .myself by examining 

the daponcait that he has understood the 

contents of this counter affidavit viiich 

have basn explained to him by me.

\ .
•. ' " • \- 

\\

/

M U u l  S R a u !

Oarh Catnmiisionsr 

ilgh Court, Allahabad 

Lucknow Bench. -
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IH THE HON'BLS HIGH CjQUHT. OF jlJDIC&TURE A.*! 4LL4IiA3/VB 

SIT TUG ia LUCMOW

Vfrit Patition '?io . 3365 ’ 1979Cl

E'hagvjati Prssad Varrna

Versus 

Union of India & others

Petitioner

V  ̂ •

Opp .Parties,

M m m jm  no ,e~ 3 ;

■i Indian Posts and Tslagrapiis Departmant
* *

Office .of tha Postmaster General, IJ.P. Circle, Lucknow
, “ •

flaino , cTA/197-5CiiAsRK/79/8 dated at Lko-the 4_l_ 1,980.

■n t a 9

■ Snbj P£omotiori^_.PostlnR and transfar-ln A S H_i£

The following promotions, postings and,transfers 

ara hereby ordsred with immQdiats affectj-
« « « « - » '  ■ s

(i) Sri ii'.C.Tewari, ’ iE* Bn. Saharanpur

Is transferred and postaa'as A.S'.R.K. >1’ Dn,
*

Jhansi against uacant post. , . ' , ' ■

,X2) Sri Bhag '̂jati Prasad Verina, Egad Clerk to

Dn.,Saharanpur is promoted and
• • • “ ' » .

posted as A, ,s .R .M .’ 3̂3' Bn Vico pri H^C .Tewari 

piaroly on teiziporary and lid-hoc has!is,

" , * # «

(3) Sri E.B.L.Srivastava, I .R,K. *Lv*’’ 1st Sub-Dn,
0 - 9  0

Lucknow is promoted and postsd as S .A .S . in 

tho circle office against newly.created post 

on purely temporary and ad hoc basis.

./ n\ 
\ It . sliould ba noted by the officials at Sis.

2 6c 3 that thoir prornotionshersby ordered ara 

purely temporary, provisional and ad-hoc basis



and muld not confer on them any ri-ght for 

regular absorption in.4.S,ri,M. cadra or for 

thsir Gontimous officiation in that cadra and 

that they may be revartad at any tume without, 

assigning'any reason.

M

3. in case any disclplinariv'^^igilancp case of ths
■ . . ■ , .

typed refir3?ed to in ths' Directorata l^tfcsr iCo. ■

6-16A /1-Disc .-1 5 dated 25-3-72  ̂sndorsad under this 

, offica So,,. .STi/4-l/t]CV-I/S,.dated 20-4_?2, read with 

this office endorsament no. YLD/S-l/Inv /4/L  dated 

24-2-78 is pending against any one of the officials 

now being promoted to cadre sei'or \«iera

in respect of any official a punishraant of stoppage

■ of incremant is current the matter should be reported 

to this-office imnediataly' and tha official should 

not bo relieved for naw appointment.

Charge rep&rt should be submitted to 
*

all concerned.  ̂ ■
I

Sd/_ G'S.utan] Gupta, 

Director, Postal S-arvicasCnQTs) .

Copy tos ' ' ,
9 <b

(1) All ASRM/ in IJ.F. Circla, ; '

(2) Haad Record-Dfficar5 *LW’ ItoLucknow/ 
S^hg.ranpur/ *1' Dn. Jhansi,

(3) P .F , of ths offidials, - .

(4) Officials Goncernad,

(5) Sorting-Sfiction, Circle Offica.- •

(6) File No. ■ ST A / 1 9 7 s e t  ion/7 S /8 .

(7) File dealing with IRI-i Cadre.

(8) Spare.

‘MB* Dn

Jrue copy.,
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IN THE HOI'ELE' HIGIi COURT OF JU'DICATlJRS k f ALLiH,ABAD

SITTIHG AT tUCKKOW

Petition Bo , 3365 of 1979

r

\

Bhagw3.ti Pra sad ? erma

Tarsus

Union of India & others

Petitioner

Opp.Parties,

A M M R E  Ko „ E-4

jMDim POSTS mn tblbgrots bepartmikt

Office of .the Suparintendent R14S Division Saiiaranpur 

No. B-1/9C/79-8G Dated at' Saharanpur the, 7-1-80.

Sub:- Promotions, postings and transfers' in 
ASRMs Cadre.

..A ■

■ •, \ \

In pursuance of the P.M. G. UP Circle Lucknow 

Memo Id . STA/197-XIiASRM/79/8 dated 4_1_80, the 

following promotions, postings and transfers are .

hareby ordsred with Iraraadiate effect.

l.Shri R.C, Te"«ari, ASRM Bn, jSQ'haranpur is 

transferred and posted as ASRM 'X' Division, Jhansi 

against vacant post,

2. Shri Bhagvjati Prasad ¥ erma Head Clerk to SRM *

Dn., Saharanpur is promottd and posted a s ‘ASRM 'liB*

Division vice Shri R.C.Tsvari purely on temporary and 

t ' 
ad hoc basis.

3. Shri R.M. Lai Bhatnagar i-jorking as ASRK ’tlB’ 

Division,Saharanpur to bs ASRM •Saharanpur M / 1  on , 

his previous post relieving Shri 'S.P, Bhatnagar to • 

Saharanpur RMS/2 A at his previous post.

J
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■Unnex. B-4( Gont

\Vj

\ !

4
K

*

S i>hri bhagvrati Prasad Varma should clearly note 

that his promotion is on'purely temporary, provisional 

and ad hoc basis and - would not coafer on him any-.right 

for regular absorption- in ASRM Cadre or for his 

continOTus officiation in that cadre and that he ■ 

may be reverted at any tinia mthout assigning any 

reason, - ' .

Charge reports be' submitted to all concerned

Sd/- Illegibla 
Superint-sndent, RM.S, 

'MB' Dn., Saharanpur,

Copy to;--- ■■

■ 1. All ASRMs BM5 'MB’ Bn.

2. The HRO /  AHRO A/Cs Rm 'tiB*' Dn,

3. .All SROs M S  Dn.'-

4 . Offics copy and spare.

/
/

/
/

/

/
/
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IH IHE HOH'BLB HIGH COURI, OF roDICAlUBri AI ALLffiAB/iD

oITIIKG IT LUCDiOM

VIrit Petition K o , 3 3 6 5  of 1 9 7 9

Bhagwati Prasad Varma

Versus 

Union of India & o th e r s

Petitioner

A m ^EXURE H o  .5

CartifiGd'that tbs charge of the Office of 

’ tiB’ Division, Saharanpur ^as handad 

over to Sbri 13.P. Vsriua vide P,M,G, Lucknow Memo 

Ko., STil/l^-XiAS!lM/79/8, dt. 4-l-SO^ endorsed 

vide SHM L ' Ko. B-1/9~G, 'dt,. 7-1-80 in tha.

afternoon on 8-1-80, •'

I Class Card Pass Ko 12683 issued on 

11-10-79 and valid upto 10-11-80 is also handed

over , .

Sd, H ,M .1, .Ehatnagar
8 / 1

Hellev ad 0 f fi car

^SdA E,P.¥erma 
8 / 1

■ Reliaving Officer.

Copy to s

1, _ 2„ H ,E ,C . Dn; Saharanpur,

3. S.H.M, Dn., Saharanpur,

4 . Shri- B ,P , VerTna,

5, Shri R.K.Lal Bhatnagar,

6- 7 / P F  of the officials

8. P ,M.G ( tstaff) , U ,P, ,  Lucknow.

J
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IN THE HOI’BLE HIGH COURT OF JUDIGUATEBS AT ALLMiAB4I)

■ , SITTING IT  LIJCKROV

Writ PetitioD No. 3365 ' of 19?9

A •

Bhagw’ati Prasad Varma --- Petitioner

Y b t s u s

Union of India and others Opp,Parties.

MmmSRE Ho. B-7

Copy of Bomrrj .No ,26/22,/79-lSPB ,I Dated 23 May 79 From 
o/o'Birector-General P&T New Delhi addressed, to the 
All Heads of Circles And Othars.

Subs- Reservation for Scheduled Ca-stes and Sched-alad 
Tribes in services - Garry forward of unfilled 

.. raservations and exchange of reservations betwean 

Scheduled Castes and Scheduled Tribes'in the 
third yaar .-

' Sir, , .

I am directed to forward harevdth a copy of v

,Ministry of Home Affairs, D©partinerit of Personnel and

A.Rs. O.M. Id , 36013/2/-/9-IsttCSCT) dated 2nd ilpril 19?9

on the above mentioned subject for your inforraatldn and

guidance. The copy .of O4.M. dated 25th March 70 referred

to therein was 'circulated with this office letter Ho.

V  '
^  /10,^Q  SFB.I dated 22nd June 1970.

2 , Hindi version of ths 0 ;M. dated 2nd April 1979 

is also enclosed.

Yours faithfully,

Sd- (J.M.FANJW&HI) , , '
" iSSTT.DISBGTOR GENERAL~(SPN)

Copy forwarded for information toi-

SPB5 II  ST NCG CSE mm-' SfC STGJ, & I I  cm, ■
. Inspection/IF & Admn.Section .of the .directorate. 

■"''Guard File.

Sd- CJ',M.PAMANI) ■' 
ASSTT,DIRECTOR GENSR&L.C SPH)

I



%y
Y}J^
'1

Copy of OIM. No. 36013/2/79-1 stt(SCT) dated tha 2nd 
April 1979 froni. Ministry of Horae AfM rs, D, PS:AR to all 
concerned

■4

Sub:- Reservation for scheduled catfees and scheduled 
Tribes in services carry forward of u.nfilled 
reservation and--exchanga of resarvation between 
SC and ST in the third year.

>

f

J.

■ \

The undersigned is directed to refer to paras.
»•

2 and 3 of Ministry of Home Affairs O.M.Ko. 27/25/68-Istt 

(SCT) dated 25-3-70 according to i-liich while -vacancies 

reserved for SC and St are treated as reserved for the 

respective coiniiiunity only, SC candidates are, also to be 

considered for appointment against a vacancy reserved 

for SC candidates vhere su'cJi a vacancy could not be 
' «

filled by a SC candidate “even 4-n the,, third year to 

is’hich the vacancy is'carried forwa?*d. This arrangement 

likewise also in the case of vacancies reserved for SG. 

Further if SC/ST candidates, are not availablafor all the 

vacancies'tbs older carried'forviard vacancies should , 

be filled first and the later vacancies liiich have been 

carried forward should be further carried foriAjard vide 

■nota(2) below para. 11.1 of the Brochure on reservation 

for SC and ST 5th edition,1978, Instances have come to 

the no'Uce of this Bepartment 'where alMiough there were 

carried forward reserved vacancies for ST .in the third 

year i . e .  they were exchangeable in favour of SC, such 

vacancies were-being treated as lapsed without, adjust- 

ing tha SC candidates €10 had become available against 

such vacancies. To cite^an instance, there were 13 

vacancies reserved for iC and 24 for 3T under an 

appointing authority. Twenty two of the 24 vacancies
*

\ . » • 

for, ST had been carried forward to thair yaar of-

recruitment and were, therefore, exchangeable in

J
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, . r

r

u

7
4?

3 :

favour of SC. There wera actually 23 SC candidates 

available against 13 vacancies resarvad for them ( and 

so ST canaldates were available), The appointing, 

Authority proposed that only 10(23-13) surplus SC 

candidates may be adjusted against 10 of the 22

■ exchangeable reserved vacancies and the remaining 12 

vacancies.for ST carried forward in the third year may 

be treated as lapsed. The interpretation of the o r d e r s  

sought to be made in the above manner by the said

3.ppointing authority was not correct and this was pointed 

out to it by the Commissioner for SC and ST and by this 

Department. The correct■intarpretation in each case is 

bhat the 22 of the 23 of SC candidates should fes first

be adjusted against tha vacancies for ST Carried forward, 

in .the third year and the remaining one SC 'candidate be ■ 

adjiasted against one of tha 13 vacancies reserved for 

SC. ThuSj none of thf. carried forward vacancies for ST 

should have lapsed in the case cited and the unutilised 

vacancies i .e .  12 reser^'ed for SC would be carried, 

forward. ,It is requested that the correct interpretation 

of the orders as indicated above .may be kept in view 

whan any such case arise m ile  making recruitment

■ against reserved vacancies. •

Sd-(Dita K Deyf ,

Deputy Secretary to the Govt,.-of India

1, U 1  the SSPO’ s/SPO^'s
. 9

o
t-J

in U,F.Circle

4

6

7

” ■ " SSRMs/SBMs ;

The Postraastar LuckndwAanpur,

The Supdt, P.S ,D , , Lucknow/Varanasi . 

ihe Supdt Seals & Forms Press Aligarh • 

The Manager Mail Motor Services, Kanpur. 

Ih f i  E l r e r t o r  P o s t a l  . a c c o u n t s  [ / , P  '

• f"* ♦-
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S 'lA /:U 2 3 /V /8  Dated at Lw the 7 -6-79

Copy Copy of forvjardacl heravjitn for favour of 

information, guidance and necessary action.

Sd/- Il le g ib le  

( S .B .Sriyastava) 

for  Bostmaster-Ganeral U ?

Copy tos

1. ■ All the Officers Co. Lucknow

All Regional Birfcictors Postal Lucknow. 

Office Supdt.jCO^ Lucknow.

Th e H ,G „,SIC .Sa ction Go,Lu cknow,

The H.C,  & D.Gs. 8TA,Section Go. Lucknow, 

Fila Fo. STAA-23/Gorr/B.

2

3

4

5

6

■ fld/- IllagilDle 
(SJ3 .Srivastava) 

for Postmaster-GeneraljUP. ■

/
/

/
/

/
/

/
/

/

/
/

/
/

/

/

True Cq-qv
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O R D E R  S H E E T

• IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
_ J L A e ^ _ _ _ N o .  —  3 ^ ^  5 _______of 1 9 ^ J

.'l/ '______________  vs. . ■ .

Date Note of progress of proceedings and routine orders

s ’

Dated of 
which 
case is 

adjourned

1 2 S

........ W cm  . " r
j

[\0nr\ . k'^.5s
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'V- . (Ui -f tJ ly(

Uve-€_|t. 0̂  Jgu-alcoa^^

 ̂ ‘ }/ F I

1 '“ '7 5 /  --| L _

I



s

O R D E R  S H E E T  

'IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
T ^ ---------- No. ______________:________ ôf 197
________________ .... vs.

%

------ — ---

D a te N o t e  o f  progress o f  proceedings a n d  r outine orders

D a t e d  o f  

'  w hich  

case is 

ad journed

1 2
3

•2 5 ' .  \ ' « t o

. . . .  v 3  G— S ^ ' 1

.. Y
4 -

. — « = ^  'M y f v T 't X - A V A
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t
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} O R D E R  S H E E T

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
--------------------^ -------------- N o . --------------- '3- M S^  of 197 f

a

vs.

Date

\s~ 1.

Note of progress of proceedings and routine orders
Dated of 

which 
case is 

adjourned

3 1 - ^
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CENTRAL A D M I iM I S T R A T IU E  TR IB U N A L  

I.JU-L,A H a b a d ^ be:  N CH
» *■»» -• r«-aH ir t.

(B.kkW.MWJ

23-.A, T h o r n h i l l  R o a d , A l l a h o b a d ,

DATED

A P P L IC A N T

I'ERSUS

To

^  V  t— I \ w .  WJ w  ,

;.. , . _ . , . . . , ^ , _ _ _ _ / R E S P 0 N D r N T 3

i~ S ^ l  y /^ . g ^

,  S ^ -  m ^ .

& ^ s c . 4 ! i i i i ^ 4 ‘ fi-m. ftisL'J Se.^ULicJL^

w h e r e a s  the  m a r g i n a l l y  n o te d  c a s e  has  be en  'crensfe .  

r.̂ ô  U / '' ‘ O 1/ OiCi J  / (   ̂r /  rtf<( c '
rred  by u n d e r  the  P r o v i s i o n s  o f

the  A d m i n i s t r a t i v e  T r i b u n a l  Act  ( N o ,  13 o f  1 9 C 5 ‘) and regist«^  

e r r d  in  t h i s  T r i b u n a l  as  a b o v e .

V

S  'h f  1 9  '■'^he T r i b u n a l  has f i x e d  t he

/•' ni-f f)( ft -t-i J i'o f  the C o u r t  o f  . L : . Z L L f ' ^ ^ t e  o f ir-io

a r i s i n g  o u t  o f  t he  o r d e r  dated-, f o r  the h e a r i n g  o f  the  

.„,_passGd b y _ _^^

in

m a t t e r .

I f  n o ‘' ^ p e a r s n c e  i s  

e -SW^^urV-fai^aXf by y o u r .  

|̂i | e l f ,  y o u r  plba 'der  or  by 

> ^ ^ e p n e  " d u l y  au l -iorised to 

a c t  a n «  •, . p l e a d  on y o u r  b e h . ^ l f ,  th'§-:.>(tt3t t e r  u i l l  ba b e a r e d

and d e c i d e d  i n  your  a b s e n c e .

Ciiven u n d e r  my hand  and s e a l  o f  the  T r i b u n a l  t h i s  

L . . „ . d a t  o f  1 9 8
/•

{

E G I 5 T R A R .



j IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

(-i^AHABAD BENCH ) *
---- -------------------------------------------w - f irT. ■ I I  f

25-A Thornhill f^pad, Allahabad-211001,

No ,/C A T /a LLO/'"^^'^ ^

Transfer A p p lication ' No.

REGD. 

193

/ o f .  1 9 8 /  (T )

.  APPLICANT

V E R S 'jf. S

To,

RESPOWOEJ\iT(S) ; .

- t ^ v ' '■

by

WCTEAS the narginaUy nWed ease has been-transferred

under the

ptauiaions of the-fldminlstratiue Tribunal Act C«o,»3-.,of'1 9 S 5 ),encj...........

registered-in th is  Tribiinal as ahoue. ‘ ....- '  ...  ......

i  The Tribunai,has .fixed theNo,

3f the- Court af

of 198 *

t date of:
J L 9 - B 7  for-

arisi^g  out: of the order dated ■ - ^  hearing, o-f the- matter* -/ ^ ,

—  n assed by. * appsaranc,e i s  mada on your

yourself, your ble^dPT.

, ~  ■ or. by someens duly, authorised to

‘ the »ette r be.beared- and.decided“ 1 n T L M f e * e ! ““ ^

ff

the

Given under my hand and. seal of the Tribunal on

t ■>

-— ■̂ ay.jf_ -iqR?,

\

DEPUTY RECrSTRAR.



i . : ?

c r i m in a l

SIDE GENERAL INDEX

Nature and number of case 

Na;me of parties...

Date of institution . . . .

{Chapter X LI, Buies 2, 9 and 15)

^  2 1"J/. r; ^ ..................... Date of decision.................

File 
. no.

Serial ' 
no. of 
paper

I
J

V

J*

4,

S'-

1-

r-

9.^

k -
I have

Description of paper
Num­
ber of 
sheets

Uâ  VWŝ

^  o^x'oUulJ-

c&uM o  ^
l/oU/yO''̂  ^ «

Court-fee

Number
of,

stamps
Value

6

PvS.

/^>2

0-.

p.

o-̂

oc

ITO

CTD

£To

7 W

Date of. 
admis­
sion of 

paper to 
record

Condition
of

document

Remarks 
including 
date of 

destructio 
of paper, 

if any

9

IhaVethis’ - - day of 197. examined
the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps of the 
aggregate value of Rs. that all orders'have been carried out, a.nd that the record is complete and
in order up to the date of the certificate. l

D ate.
Munsarim,

Clerk.



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

i'
LUCKNOW BENCHj LUCKNOW.

^  to o f

!...... ; P, if..........~ .V. .v ;v ........; ..............

Versus,

PBTIIIONERS/APPLICANTS
a p p e l l a n t s

OPPOSITE-PARTY/PARTIES
RESPONDANTS 

FIXED FOR. ' W "  ' *4 V

m e m o r a n d u m  o f  APPEARANCE 

In the above noted petition/case/ appeal I appear for the '

f r r r r r ° ' ' ‘‘ " «f M^'-dii;.;oe;;';Zo
.DStructed by d.par,».e„t of Justice, Ministry of U w , Gov,, of India, New Delhi to appearand 
plead on his/ their behalf i. e. .......

LUCKNOW  : DATED :

 ̂ 198 ^  .

V--

(V. K . CH AUDHARI) 
Advocate

Counsel for... .C

Additional Standing Counsel 
for Central Govt.

R /0  14/629, Barafkhana, Nai-Basti 
Udaiganj, Lucknow.
Tel. Nos. 34986 (Residence)

33640 (Cham. -  High Court)

1̂ . .............. . ........................ ...... . .

RECEIPT O F MEMO

R E C IV B D lB e Memo o f Appearance from Sri V. E . Gbaudhari, Advocate High Court 

Additional Central Govt. Standing C oua.el High Court, U cknow  Bench o f  Aliahabad High Conri 
....... ................................. .N o .............. .... ...o f 19............

Bench Secy. Court N o ....... ....

Sec. officer.



To,

Not

\

Subs

\

Shri Jagdiah Chandra 
Dy, Registrar(Judicial)
Central Administrative Tribunal 
Bench, Allahabad»
23-A Thorn hill Road, 

.ALLAHABAD.

CAT/ALLD TA NO 407-87 (T) Dated

Bhagwati Prasad Verroa

V E R S U S  
Union of India and others

6. Shri J,K*Rahul ( now Asstt. Supdt, R .M .S . ’ LW'Divn 

Lucknow )

Transfer of case from CAT Allahabad to Lycknow 

circuit bench*

Hon*bjf-®
The above named applicant b^gs to submit as under s

4 TuAt W.P.No 3365 of 1979 of the Highcourt Lucknow was 
I • I nai • • .
transf^^®^* to CAT Allahabad for further hearings of the 

case* >
2* That, t ^  Hon’ ble court (CAT Allahabad) had fixed follow- 

ing dates submission of rejoinder by the petitioner

i s . i o V ^

0 4 .0 1 .? °  
le.OZ^'f 
11*03.1

^Tfe p^ti\4oner has been evading since the date of 

o r d e r s  f r o m  H?5in*bl« court of High court Lucknow to submit

the tejoinderTV® never attend the Hon'ble Tribunal and 

the advocate on I j j i j^ b ^ l f  always sought for extention of 

dates for which Q^sucessful.

3 .  The further V ^ t e  irvb  ̂ the case has been fixed

“—Con td • *2 .  • •



i :

-2 -

dt, 1 K 4 .8 8  for the submission of rejoinder by the 

petitioner.

As the case was originally filed at Hdti’ ble 

court of High Court Lucknow and petitioner=hasbeen 

avoiding to file rejjoinder for long period# the app­

licant requests your highness to transfer the case 

to-circuit bench Lycknow for hearing into case on 

11'*4*88 and onwards*

The applicant will be grateful for your such 

act of kindness.

• pt. at Lko 
he 22*3.68 Applicant,

( Jitendra Kumar Rahul ) 
Asstt. Superintendent 
R .M .S . ’ LW’Divn.Lucknow*
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............................................................. io

f ®

■Rhagwati prasad
. ST'ft̂TfS:

ISaim Union Of India Others

p r ^

^ Phkgwati prasad s/O Late Sbri pooran pd.

^ / | i T ” 3 ? / a - - M o h a l l a . . . ^ t o ^ " v a l a t x ^ . . K a l l o « a r 3. . j . . K l . J S Q p h 4 , , ................

f J T ^ ” P . - O v S a i } d , l 3 a l D a d - , . . . T 3 L i s t E i c t . . . B i . 0 3 a j 3 i r a .............. ............................ ................................. ... ................................

R.K.Tewari, Advocate, 154,Purushottamnagar,
Allahabad-16

^  sr?T ^  ^

^ 1 ^  ST'TFfT %tR  sFW f  / I  I ?T̂ ?q- q>> t / fiT

srfer̂ R ĉrr̂ f / ^  |  ^  ^ sfk ^

srr̂ ?q̂  ? srk ??cTî !jr ^ P̂iirsrrfr ar̂ r̂ cr

^ 5RT, ^ ^  't̂ fTUTT f̂?sTcr t=5T f7T5̂  5f5̂ ?rf?

3{I«r?q'̂ cri it 3̂  ̂ ^  %f%cT ^^?TRf ?T%5T

^  sftT f̂ gr srm ft ^tr 'eft ^

5T sf>r 2̂tt qr f̂ ?ft cr  ̂^  ĉprr ^ 3ft arsMcr %

^  ^ T  ft ^  ^ft I f TTRt srtT ^ arefr̂TcT ^

^ 5̂T m ^tPt̂ t T̂ it? ̂  ^ sT̂rrf'T̂ sriff

3T5T̂5T 3T5*T% ^ ftrfêr r̂ garfJTfrr arr̂ ẑr̂err |t% m:

^ w  5^?% % r̂*r sft sf̂ ft

srTfft 3T>[ ^ |?r̂ r '̂t^r ̂fk srî zr̂ crr ft crt srcrtsT zit

f̂ PRRt 3flr ar'ft̂T ffT̂ITffft 3r?r5IcT ^̂ #t artr JT| ^

ârr f / ̂  | f% qf? ^ / f’t zrr ^ afQir ^  j ^x€\

^ f̂5T ^ r̂szr !T ftir I

'w  arf^^R % 3T5̂ rr̂  ir̂ ?q- %q 5hb?% % ^ gft

^§5 «̂r sRr̂ r̂  ^ ^TJĵ ^K\ f̂ qr |3fr

^  5^  ^  t  ^  5WR icifzr |>rr 1

erRl̂ lltmil Secember, 
Accepted

1987

Advocate 
154, Purshoiiam NagflJ

(Ki u''.,!.̂ H)

îi»4*«l bfciC."*! 6'
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in THE HON‘PLE HIGH COURT OF JUDlCilTURE AT ALLAHAMD n i ] ^

SITTING AT LUCKNOW ' . / f

>•

(35'*»s) > r ^ r ^ g 5 T R r

C.M.Appn.No.7485 of 1979 
In re;

Writ Petition No. 3365 of 1979

Sri Bhag^^ti TrTsad Varaa

; ;
A •,

; \

t

Union of India & others
(55«ra^!)

5 f?«rf 14

^ 3!T ^r f J r p  f f f |  f a t  

t f n  1 1 9  5 f ? « n  ?  > rit? q  w f  a j q ^ t  9 i« i  5 i f t «  s : t«  

3t> f ?  9  3!^iq  f  ^  q f  #  f i n s r

m m i « t r )  s j t f  |% q ^  i^nit

i5r|jji»n qr ifstr« w  • p i N  ?
I ’TI^ 3lt^ ^  q| Sjq^ ^

q i i f ? > r i  3 3 i i f  q i  ?<pji 5 ^ 1  ^  «n q t  f^ 'fsft 

c s T t f ^ R t )  ¥ [  ? i f e a  f t q i  |3 i r  q r

3S« (  ^  qi ^  5 1 ^

> i | ^ 1  ^  f i q q i f t  u r s ^  ? f ^ q i  R t f t f  1  

q i  f f i « i  f r u n  f i i t  % i  %  q>rm i i r q  f  w  i

?!fsrt ( q ? i f )
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